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LEGISLATIVE ASSEMBLY 
Thursday, 12th April, 1945. 

The Assemblv met in the Assembly Chamber of the Council House at 
Eleven of the clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 
I 

Ll!lOISLATIVE ASSEMBLY MEMBERS ACCEPTING OFFICES OF PROFIT UNDER THE 
• CROWN 

1199. *iI:t.'J'. S. AviDaSbUingam Ohettiar: (a) Will the Honoura.ble the 
,Leader of·thEf.ftouse please state how many members of the e i t~ e Assem· 
bly l'tave accepted offices of profit under the Crown and still contmue to be 
Members of the House? 

(b) What are those offices' in Government the occupants of which can ~  
be Members of the Legtslature? 

'l'he Honourable Sir Sultan Ahmed: (a) On~  
(b) The Honourable Member ill referred to section 2 of the Indian Legisla. 

,ture'(Prevention of Disqualification) Ordinance, 1942. 
. -With a view toO avoid a possible misunderstaIulmg, I would desire to add that 
under sub· section (1) of section 63E in the Ninth Schedule to the Constitution 
A6t, the seat of a non·official member becomes vacant on his acceptance of any 
$>!Me. (wpether all office of profit or not), under the Crown in India, ana. that 
with the' one exception .a:eferred to in my reply to part (a), the c.ffices accepted 
by the'i:nembers whose tenure of ,their seats has been preserved under the Ordi· 
nance have hot been offices of profit . 
. Kr, T. S. AviDaablllngam Ohettiar: What is that one exception? 

.. The Honourable Sir Sultan Ahmed: Mr, J amnadas Mehta .. 
Itr. T. S. Avinaablljngam Ohettiar: What are the other offices under the Gov-

ernment of India which have been accepted by the non·official Members of the 
House and yet they have continued to be the Members of this House? 

The lIIOnourable Sir Sultan Ahmed: I can remember only two cases, Mr. 
Griffiths and Sir Frederick James. I do not remember the others but they are 
very few; they were not offices of profit at all. 

Ill. T. S. AvinllSbjJjngam Ohettiar: Will the Honourable Member collect 
the instances of non-official Members who have taken offices under the Go"ern· 
ment of India and who are still continuing to be the Members of this House? 

The Honourable Sir Sultan ~ ed  I did give such a list in the House 
d in~ the last Session, m. Badri Dutt Pande: Is Mr. Griffiths receiving any pay? 

The HODOUrable Sir Sultan Ahmed: No. 
Mr. T. S. Avinasbilingam Chet.tiar: In view of the vote of the House during 

the Supplementary Grants, will Government consider tJte advisability of not 
giving any privilege to any non-official Member who accept!? any office under 
the Government of India? 

The Honourable Sir Sultan Ahmed: All these cases will be considered. 
Sardar )[angal Singh: May I a.sk whether the Government contemplate to 

appoint any other Member of this House to any office? 
The Honourable Sir Sultan Ahmed: There is no idea hut if mv Honourable 

friend will help us, we are prepared to appoint him. ,~ 

GoVERNMENT CONTRIBUTION TO INDIAN LABOUR FEDER TION 
1800. *lID'. Badri Dutt Pande: (a) Will the H n ~ the Labour Member 

please stnte whether Government has seen a, book entitled "The Story of a 
Sordid Episode" of RB. 13,000 grant given by his Department to Mr. M. N. 
Roy ns Secrt'ltal','" Indian FederatiOIf of Labour. publIshed by ODe Ganpa't Rai? 

( 2797 ) 



2798 LEGISLATIVE ASSEMBLY [12TH ApRIL 1945 
(b) Will Government please lay a statement of accounts showing how the 

amount was spent? . 
(c) Will Government please :;tate whether thIS grant ~ Rs. 13,000 per 

month has been included in the current years budget, and, If so, under what 
head the figure is shown in Dema,nds for grant? . 

The llonourable Dr. B. B. Abmedkar: (a) I have not seen the book. . . 
(b) The attention of the aonourable Member is drawn to my._answer to i~ 

supplementary question to starred question No. 31 by Mr. La.lchand Nava1r&l 
on the 2nd November, 1944. 

(c) Yes; it is in d~ in Demands for. Grants for 1945-46 under ~ e head 
"Miscellaneous Expenditure connected Wlth the Wo.r-C.5-ExpeIl:ddlure on 
War Publicity-C.5(4).-Labour propaganda". 

JIr. Badri Dutt Pa.nde: The Honourable Member had said the other day 
that a statement of the accounts will be placed on the table 6f·.the House. 
When is he going to do that? 

The HoIloarable Dr. B. B. Ambedkar: That does not arise out of this. 
JIr. Lalchand l(avalrai: If the Honourable Member has not read that book, 

may I tell him that there are two books, one against tile'other. One is by 
Mr. Jamnadas Mehta and the other by Mr. Roy. Will the Honourable Member 
send for these books and read them and he will then find that there is a con-
tradiction between them? Will the Honourable Member then go into this ques-
tion and find out how this money has been spent-whether it has been divided 
half and half between them or what? 

The BoILourable Dr. B. B. Ambedkal: I do not propose to spend my money 
on purehasing them. If they are sent to me, I will read them. 

Kr. T. S. AvtnaahillDgBm Ohetti&r: I am sorry I could not catch the answer 
to part (c) of the question. Will the Honomable Member kindly repeat it? 

The Honourable Dr. B. R. Ambedk&r: I said that the grant is in the Demands 
for Grants. 

Mr. T. S. Avillaahilingam Cherttiar: Has the grant been enhanced or is it the 
same amount? 

The Honourable Dr. B. B. Ambedkar: It is the same amount. 
Mr. Lalcha.nd l(ava1r&t: If I send these books which I have got with me, 

will the Honourable Member read them? ' 
The Konourable Dr. B. R. Ambedkar: If I find time, I will. 

t 
JIr. Badri Dutt Pande,: How did the Honourable Member say in reply to my 

supplementary question that the question does not arise of placing a stlJtement 
of accounts on the table of the House when it is definitely stated in the question 
that a statement of accounts should be 80 faid showing how the amount was 
spent? 

The Ronourab1i8 Dr. B. B. Ambedkar: I have not been able to follow the 
question. . 

Kr. B&dri Dutt Pande: You "aid just D.OW that the: question of laying- a 
statement of the accounts on the table does not arise. but that is a definifR part 
of the question as stated in part (b). 

The Honourable Dr. B. R. Ambedkar: I am sony. Such infonnation as I 
have I will lay on the table of the House. 

AUTHORITY FOR APPOINTMENT OF MICA ENQUIRY COMMITTEE 

1801. *Mr. B.&m. Narayan Singh: Will the Honourable the Labour :\1ember 
please state whether, according to the 7th Schedule of the Provincial Leaishl.-
tive List, item 27 to the Government of India Act, 1935, Mica Industrv" is :J. 
~ i i  subject? If. so, is the ~ ~ti n of the present Mica Enquiry" Com-

mIttee by the Government of Ind!:} wIthm their powers under the Act? 

~e Honourable Dr. B. R. Ambedkar: I have nothing further to add to the 
mply I gave to Mr. Satya Narayan Sinha's short notice question on the same 
subject on the 20th of November 1944. 



STARRED QUESTIONS AND ANSWERS 

Kr. Ram Na.rayan Singh: May I ask whether this is an encroachment by the 
Government of India on the rights of the Provincial Governments? 

The Honourable Dr. B. R. Ambedkar: As I said, I have nothing to add to 
the answer I gave. 

BRITISH-AMERICAN MIcAM ISSION 

1802. *lIttr. Ram Na.rayan Singh: (a) Will the Honourable the Labour J.\Iem-
ber please state at whose instancf; the present joint Britis'h-Americall Mica 
~fi i n was instituted? 

(b) What is the respective strength of the British and American represen-
tatives on the E'aid ~ i i n  

(c) What '~ the purposes and functions of &e Mission? 
(d) Is it only a war measure or is the Mission to permanently continue 

€ven after the war? 
The Honourable Dr. B. R. Ambedka.r: (a) The Joint Mica Mission was set 

up as a result of discussions between the Government of lodia and His 
Majesty's Government, and through His Majesty's Government with the Gov-
ernment of the United States of America. . 

\b) Three British and three United States of America representatives. 
(c) The Mission under inslructions from their principals, are responsible for 

purchasing, inspecting, accepting, paying for and despatching all mica required 
. bv the United Nations . 

.. (d) It is only 3. war measure. 
Kr. Ram Na.rayan Singh: May I ask wby the Government of lJJ.dia or th('! 

~ i  industry have not been represented on this Mission? 
The llonOUl&ble Dr. B. R. Ambedka.r: It is unnecessary; it is only a pill 

chasing Mission • 
lIr N. •• Joshi: May I ask whetber it. is a fact that the mica is sold in 

~ e i  for a much higher price than the price paid to the mica o\\,"1lers in 
,lnella and if there is a profit-and a large profit-, who takes that profit? 

The Honourable Dr. B. R. Ambedkar: r must have notice of the question. 
CANDIDATES FROM HINDU BACKWARD CLASSES APPOINTED AS LABOUR 

OFFICERS, ETC. 

t1803. ·lIr. lItt. Ghiasuddin: Will the Honourable the Labour Member be 
pleased to state if any Labour Oflicer, Labour Inspector, Labour Legal Adviser 
and Labour Welfare Society Offi'.?er has been appointed from amongst suitable 
candidate'; belonging to the Hindu backward classes, such as Ahirs, Gadariyas, 
l'eli, Tarnbolies, Kahars, Lohars, Barhais and Kumhars, wbo are bereditary 
occupational and artisan classes and who number sixteen to seventeen crores 
in the country:' If llot, why not? 

The Ronourable Dr. B. R. Ambedkar: From information reOOily available. 
it appears tbat nco officer from such particuJar classes has been appointed, 
F AOILITIES TO CANDIDATES FROM HINDU BACKWARD CLASSES UNDER BEVIN AND 

OTHER TEqHNICAL SCHEMES 
t1804. *lIttr. )(. Ghiasuddin: Will the HonoUrable the Labour Memoer be 

plea...<:.ed to grant official facilities to the ('andidat€s of the backward classes 
such as Lohars, Ba;rhai8, Ga.i/,.an;yas Kumha.rs and Kolies, who Me here-

.ditar.v occupational and artisan classes in the Bevin Trainees Scheme and such 
other technical schemes as are being fOJ'mulated every now Imd thcn? If 
not. why not? 

The ·!ltlnourable Dr. B. R. Ambedkar: Government have alreadv taken 
special ~te  to help recruitment of backward classes (Scheduled Castes, etc.) 
in the Bevin Training Scheme. The National Service Labour Tribunals which 
make the selections have been directed to follow t.he orders in force in the 
(liff'2J'ent Provinces ,,·jth regard to communal representation ~ to see that tbe 
various communities and classes are adequll'tely represented. Tn addition 
Tribunals have been asked to associate with them It non-official Of influence 

• 
t .\n!'Wer to this question laid on the table. the questioner being absent. 
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belonging to the Scheduled Caste and if necessary. a Muslim to guide tbem 
in determining the adequate representation of Scheduled Caste and other 
backward class candidates. 
HmDU BACKWARD CLASSES REPRESENTATIVE ON PROVINCIAL NATIONAL LABOUR 

SERVIOE TRIBUNAL 

t1805. ·1Ir .•• Ghiasuddin: Will the Honourable the Labour Member be 
pleased to state if Hindu backward classes have any representative 011 the 
Provincial National Labour Service Tribunal? If not, why not? 

The lI.oDDarable Dr. B. B. Ambedkar: The Government of India are not 
aware if there are members of the Hindu Backward cl&BBeB on the National 
Service Labour Tribunals. Representation on the Tribunals on a communal 
basis is neither necessary nor practicable. 

CANDIDATES FROM HINDU BACKWABD CLASSFS .APPOINTED AS CJBC1E RATIONING 
OFFICERS 

+1806. *J(r ••• Gbiasuddin: Will the Honourable the Food Member be 
pleased to state if any Circle Rationing Officer at Delhi, Lucknow and Lahore 
has been appointed from amongst tbe Hindu backward classes, such as Ahir8, 
Gadariya8, Lohar8, BaThai8, Bhu'j6eB and KahaT8, who number sixteen to 
seventeen crores in India? If not, why not? 

The Honourable Sir •• Azlsul Huque: Delhi, LucJmow IIIld Lahore: No, 
Sir. No suitable candidate wail available. 
WELFARE OF MR. KALACBAND RAMCBANDANJ, SIND WOBK MEBCBAlilT AT MANJIA 

1807.*M:r. Lalchand Navalrai: Will the Honourable Member for Common-
wealth Relations be pleased to state: 

(a) if ¥anilla is now in the hands of the .Allies; 
(b) whether telegraphic communications between Manila and India are open 

both ways; 
(c) whether he is aware that two telegrams, dated the 5th and 20th March, 

1945, have been received at Hyderabad Sind from Manila from Lalchand 
Karamchand, but the reply to Manila has been withheld on the ground that 
~e  have no orders to send wires; if so, why; 

(d) whether he has any information as to which "Sindhis' are alive or who 
died in the recent capture of Manila; if so, whether he will give names or place 
the list on the table; 

(e) whether he'has any information specifically about the welfare or otherwise 
of one Mr. Kalachand Ramchandani, Sind work merchant, at Manila; and 

(f) whether the Honourable Member proposes to find out and give all the 
above information; if not, why not? 

The Honourable Dr. N,. B. Khare: 'fhiil question should have been 
addressed to the Secretary of t.he External Affairs Department but the answer 
is as follows: 

(8) Yes. 
(b) No. 
(c) Government understand that some telegrams have been received in India 

from pe!sons in n~ , .but do not kno:v- by what ~e  these were transmit-
~d  Dll'ect commUDlcatlOn between IndIa and the PhIlIppines was suspended 
ill e~ e  .1941 and has not yet been restored, and that is why Telegraph 
Offices· In IndIa cannot accept telegrams fOl' Manila. In a communique issued 
on the 14th March, the public have already been informed that next of kin 
or near relatives may communicate with civilians in the Philippines through 
the _American Red Cross, APO 442, c/o the Postmaster, San Fra.ncisco, Cali-
fornIa. , 

(d) As my H n ~J e, friend the Secretazy of the External Affairs Depart-
ment inf ~d the Honourable Member in reply to his question No. 1539 on 

t Answer to this question laid on the table, the questioner being absent. 
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the Brd April, information as to the welfare of British subjects, including 
Sindhis, in Manila has been asked for from the American authorities and will 
be communicated to those concerned 88 soon as it is received. 

(e) The name of Mr. Kalachand Kishenchand Ramchandani is included in 
the list of persons about ~ welfa.rp enquiries have heen made bom the 
American authorities. Their reply has not yet been received. 

(f) ThiE' is covered by the answers to the other parts ot the question. 
:Hr. Lalchand Navalrai: Will the Honourable Member tell me whether, if 

the Sindhis of India send an initial sum of 10,000 dollars for' the relief of 
Sindhis in Manila. he will arrange to send the same? 

The Honourable Dr. N. B. Khare: I will transmit that request to the 
External Affairs Department. . 

Mr. Lalchand Navalrai: Will t ~ Honourable Member also arrange for pass-
ports and visas for those Smdhis who wish to go there to afford relief? 

The Honourable Dr. N. B. Xhare: That request also will be passed on to the 
External Affairs Department .. 

Mr. LalChand Navalrai: May I know if ladies also will be allowed to go 
~ there? 

The Honourable Dr. N. B. lDlare: That will also be consiaered when the 
request is made. 

LICENCES TO SEJ,L ARTIFICIAL SILK IN MADRAS PRESIDENCY GIVEN ONLY TO 
TWO l\lERCHANTS IN MADRAS 

1808. *Prof. N. G. Ranga: Will the Honourable Member for Industries 
and Civil Supplies be pleased to state: 

(a) if the Madras Presidency handloom weavers have addressed his Depart-
ment a representation about the troubles of weavers caused bY the fact that the 
licences to sell artificial silk in the whole of Madras P e iden~  were given only 
to two merchants in Madras and that the weavers all over the province who are 
granted only a quota of. 1 lb. of artificial silk yarn per mensem per loom are, 
therefore, n~ e to incur the cost of going to and from Madras; if so, when, 
and what actIOn has been taken to relieve this new distress caused to weavers; 
and 

(b) whether it is not a fact that there are District Textile Officers in all the 
e~ in  districts and that a system of rationing of yarn has been introduced in 

co-operation witb the local weavers associations in several districts and it works 
satisfactorily; if so, ~  Gcvemment do not authorise these District Textile 
Officers to obtain and distribute this artificial silk also in co-operation with the 
weavers associations and also their co-operative societies? 

The Honourable Sir M . .Azizul HuC!ue: (a) Yes. This representation was 
forwarded to the Provincial Textile Commissioner, Madras. 

(b) Under arrangements recently made, artificial silk yarn is being distri-
buted in the Madras Presidency by the Provincial Textile Commissioner, Madras 
Province, in co-operation with the local trade. The suggestion (If the Hon-

• ourable Member will be passed on to we Madras Government. 
Mr. T. S. AvtnashWngam CheUtar: In view of the fact that a ·!arge number 

of ~ int  have been receive<J from weavers that they are not. getting yam 
for ~ , will. t ~ ~n e Member see that the machinery he has devised 

~ ends m proper dIstributIon of vam to these weavers and that no middlemen or 
black mSTket profit? W 

The Honourable Sir •• AzIzaJ. Huque: Sir, the plan has been so devised by 
the Madras Government that the distributors hav£' promised to distn1>ute t'lheir 
yam to all handloom weavers in those areas on a certain quota basis. This 
arrangement has been agreed to for the months of February and March and we 
will see how it actually worb. These distributors have their branches in :five 
or six district headquarters and they propose to open some more. branches in 
other districts 90 that yam may be sold to handloom weavers of those places. 
This will show that every possible step lias been taken to see t ~ the handloom 
weavers actuaUy get yam. 
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lIr. T. S·. AviDaabj1jugam Ohett1ar: Will the Honourable Member consider 

the advisability of using the Ilgency of co-operative society formed by the 
wea.vers themselves for distributing yam? 

The BoDourable Sir II. Azisul lluque: I will pass on that suggestion to the 
Madras Government who must be considered responsible for these details. 
GOVERNMENT PROMISE TO SUPPLY MILL-MADE SUGAR TO MEMBERS OF SWEET AND 

MILK UNION, DELHI, ON OEBTAIN CONDITION 

1809. *1Ir.B.am Narayan Singh: (a) Will the Honourable the Food Member 
be pleased to state if the following facts are correct: 

(i) that Government. promised to supply mill-made sugar to t ~ ~e e  of 
the Union and also increased the quota by 25 per cent. on the condltIOn that the 
Sweet and Milk Union, Delhi, will contribute a sum of Rs. 1,25,000 towards the 
National Savings Certificates; 

(ii) that after securing promise for the am9.lmt in (i) the previous quota wa,. 
increased and mill-made sugar was supplied in the place of the hand made brown 
sugu.:: which was being supplied previous to this promise in (i); and 

(iii) t ~ the balance between the amount prumised and the amount collected 
is being recovered as per order referred to in starred question No. 542, dated the· 
28th February, 1945? . 

(b) Is it not a fact that judicial officers of the Delhi Province have been 
pressing for the contribution mentioned in part (a)? 

(c) What is the position now? 
The Honourable Sir II • .Asizu1 Huque: (a), (i), (ii) and (iii). No, Sir. 
(b) During the National Savings Fortnight all sffieers of the Delhi Admi-

nistration assisted in the work of collecting contributions. 
(c) Officers who wish to continue making such collections can do so in their 

private ca.pacity. 
Mr_ Ram Narayan Singh: Is it not a fact that a sum of Es. 1,25,000 WOlf> 

stipulated to be collected from these people? 
The Honourable Sir II. Azizul Huque: I have answered, no. 

CERTAIN ORDER OF THE RATIONING CONTROLLER, DELHI 
1810. *Kr. Ram Narayan Singh: Will the Honourable the Food Member 

please refer to starred question No. 542 of the 28th February, 1945, on order 
passfJ by Rationing Controller, Delhi regarding deposit of security by 'establish-
ments', and lay Oil the table: 

(i) a copy of the agreement referred to in t.he question; 
(ii) the totQ.1 number of 'establishments', which paid t.he security deposit. 

and the total amount so deposited; and 
(iii) the total number of defaulting 'establishments' and the total amount 

purported to be due from them in pursuance of the agreement and the order 
referred to above? 

The llanoarable Sir 11.' Az1zul Huque: (i) A copy of the agreement is placed 
on the table of the House. 

(ii) The total number of shops which ha.ve paid the fIlecurity dep::>sit is 2,500 f 
and the total deposit amounts to Re. 2.14,586. . 

~  ~e IrJlproximate number of establishments whicl: have not yet paid the 
secunty IS 1,900 and the total amount due from them is approximately 1.50.000. 

DELHI RATIONING 
(See Paragraph 6-A) 

U HORI~E  ESTABLISHMENT PROPRIETOR'S AGREEMENT 

No ............................. . 
Dated .......................... 1945. 

I, (address) 
herehy stllte that. having been appointed "as an authorised eErt:ablishment prorrietor for 
t,he ~ '  of ti n~d  t ~ e~ namely wheat, wheat product.s, rice and sugar under tho 
pl"!lvl8lons of ~ e Delh! RatIonmg O de~ 1944 .• I shall comply with all the prllvisions pres-
cribed from time to hmelluder the said Of<.er and an,· directions issued thereunder 

tn parti('ular. . 
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1. I undertake to use ratioIred articels for purposes of establishment consumption in 

accordance with the porvisions pl'flllctibed by or under the Delhi Rationing Order 1944. 
2. I also agree to deposit with the Controller of Rationing, Delhi Rs. against . the 

fulfilment of this undertaking and I agree to the forfeiture by the Controller of Rationmg, 
,Delhi, of this deposit for any breach by me or by any person acting on my behalf or in 
my emllloy, of the provisions prescribed from time to time by or nnder the Delhi Rationing 
Orcl"T 1944 OT' any directions therennder. 

3. I further agree to maintain all the registers. ~ of a;ccounts, . or other {o.rms 
and to make and furnish statements and returns as rna\' from tIme to tIme be reqUIred 
hy the ControUar of Rationing. . 

4. I further agree that the Controller of Rationinp, Delhi, or such officer serving UIl;der 
him, as he may authorise generally or specifically, shall be the lIole judge of the occaSIon, 
mauner, measure, justice or equity of forfeiture of the security deposit. I forego all, 
i~ t  to claim a refund of the whole or any portion of the deposit save at the entire 

pleasure of the Controller of Rationing, Delhi. 

Before me 
Circle Rationing Officer .................... . 

Signatnre ..................................... .. 

JIr. Bam !farayan SlDgh: May I know whether one of the tenns of W 
agreement is that the person depositing money has to agree that he will forego 
all righis to claim a. refund of the whole or l!Ily portion of the deposit saVfl at 
the entire plea.sure of the Controller of Rationing, Delhi? 

The Honourable Sir JI . .Aztzul Huque: Yes, Sir. 
Kr. Ram !farayan Singh: Is it legal? 

The Honourable Sir JI. Azizul Huque: I believe it is so. 
BAN ON RETAIL SALE OF ICE BY DELHI PAN SODA .AND SHARBAT ESTABLISHMENTS 

1811. *JIr. Bam Nara.yan Singh: (a.) Will the Honourable the Food M;ember 
please state if the following are facts: 

(i) that Pan, Soda a.nd Sharbat establishments in Delhi have been deprived 
of the right to sell ice in retail; and 

(ii) that separate permits or licenses have been issued for the exclusive sale 
of ice on condition that a separate shop is opened for the purpose? 

(b) If the answer to (a.) be in the affirmative, will he please state the 
particular policy and purpose for which the deprivation in (i) is being effected 'I 

The Honourable Sir JI. Asizul Huque: (a) (i). Yes, but Pan, Soda and 
Sharbat establishments have been given pennits to enable them to obtain ice 
required for consumption in their establishments. 

(ii) No such condition has been imposed. 
(b) The object of the Delhi Ice Control Order is to enforce a reasonable retail 

price for ice and prevent wastage of supplies. 
DEPOSITS FROM DELHI BAKERIES 

t1812. -:Mr. Ram !farayan Singh: (a) Will the Honourable $he Food Member 
please stab! if he is aware of the facts: 

(i) that Pan, Soda. and Sharbat establishments in Delhi have been deprived 
on its 'work; 

(ii) that every man who supplies loaves from these bakeries to restaurants 
is required to deposit RB. 250; and 

(iii). that every ~e t nt or halwai who would keep these loaves for sale 
IS reqUIred to depOSIt Rs. 250 apart from the usual deposit required under the 
order referred to in question No. 542 of the 28th February, 1945'1 

(b) If the ~ e t  (a) be in the affirmative, will he please take into consi-
deratIon the difficultIes of poor bakers, carriers and restaurant keepers and 
propose exemption in deserving ca.ses? • ' 

The Honourable Sir JI. Asizul Huque: (a) (i) Yes, Sir. 
(ii) No, Sir. . , 
t Answer to this question laid on the table, t.he questioner having exhausted his '1uota. 
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(iii) No, Sir. If the bread is for consumption on the e~ e  of the restau-

rant or halwai, no security is taken; if, however, the e t~ i ent ~t  to 
sell bread as a retailer for conRumption off the premises, It has to obtam the 
necessary authorisation on making a security deposit of Rs. 250. . 

(b) It is lleces8ary to control the distribution of rationed ?Gods by taking 
II deposit from all distributors. It is not practicable to have different rules for 
different people. 

PROSECUTIONS IN DELID PROVINCE UNDER ORDINANCE No. XXXV OF 1943 
tI813. *Mr. Hart Sharan Prasad Srivastava: Will the Honourable Member 

for Iudustries and Civil Supplies please state: 
(a) the number of cases challaned in the Delhi Province under Ordinance 

No. XXXV of 1943 since its operation; 
(b) the number of those who were acquitted on the strength that the selling 

prices had received the approval of the authorities; and 
(c) the action taken s.gainst tbe staff who bave harassed the dealers; if no 

actiou has been taken, the reasons therefor? 
The Honourable Sir K. Aziaul Huque: (a) 199. 
(b) 2. 
(c) The prosecutions were brought in good faith. No action is thf'refore 

required. 

UNSTARRED QUESTION AND ANSWER 
Expiry of Term of Aimer Municipal Oommittee 

150. Mr. Sri Prakasa: Will the Secretary for Education, Health and Lands 
T,iease state: 

(a) the date when the tenn of the present Ajmer Municipal Comm:ttee p.x-
pires; and 

(b) if GoverrJment intend to have a nominated Municipal Committee at 
Ajmer in the future; and if so why: and, if not, when they propose to have the 
next elections? • 

Mr. :I. D. Tyson: (a) The beginning of May 1945. 
(b) In order to avoid thA expense and inconvenience of holding a fresh elec-

tion during the War it is desired to continue the present municipal committee. 
As the Ajmer-Merwara Municipalities RegulBtion contains no provision for 
extending the life of the municipal commitree it has Deen decided to secure 
this object by providing for nomination of members by the Chief Commissioner.' 
It is the intention to nominate as far as possible the present members of the 
committee to enable them to continue in office. 

t Answer to this question laid on the table. the questioner being absent. 
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Information promiBed in reply to part (a) of Btarred queBtion No. 225, aBked by 
, Shrimati K. Radha Bai Subbarayan, on the 14th February, 1945 

BRITISH WOMEN FROM THE A. T. S. IMPORTED INTO INDIA 

Rank 

Director, W. A. C. (I) 
Chief Commander 

Senior Commander 
Junior Commander 

Number 

1 
1 

5 
19 

Consolidated rate of pay 

Re. 1200 per men&em. 
Re. 930 per menaem pm. Re. 200 when holdng 

a staff appointment. 
Re. 720 per menaem } pZm Re. 100 when hold-
Re. 460 per menaem ing a staff appointment 

~n additiou to the above rates of pay, the following officers of the Aruriliary Territoria 
Servl"'" are also entitled to Japanese Campaign Allowanoe and War Service Increments at the 
rates g;ven below: 

Rank of officer 

8enior Commander to Senior 
Controller. 

Junior Commander and below 

War Service Increment Japanese Campaign Allow-
ance 

Re. 46 per mensem on comple- Nil. 
tion of 3 years' service. A 
further Re. 15 per menaem is 
allowed on completion of 
each subsequent year's ser-
vioe_ 

Be. 34 per lJlBIlIIeID on oomple- Re. 46 per mensem. 
tion of 3 years' service. A 
further Rs. 11 per mensem is 
allowed on complet.ion of 
each subsequent year's ser· 
vice. 

The total oost on their aooount amounts to approximately Re. 2 lakhs per annum. 

information promiBed in reply to un8tarred queBtion No. 14, asked by Mr . .ananga 
Mohan Dam, on the 2IB.t February, 1945 

PAYMENT OF WAGES ACT AUTHORITIES FOR RAILWAY LANDS WITHIN INDIAN 
STATE TBBRITO,RIES 

Total numb.3r of persons appointed: 18. 
Where no person has been appointed, the necessity for such an appointment has not so 

far arisen. 

Information promi8ed in reply to 8tarred que8tion8 No. 771 and 773, asked b, 
Mr. Muhammad HU8sain, Choudhury, on the 7th March, 1945 

DEFICIENCY OF M'USLIMS IN ApPOINTMENTS OF ApPRENTICE MBOHANIO AT 
JAMALPUB 

No. 771.-(c) Five non-Muslims were recruited as Apprentice }/1echanics during 1944 to 
make up the deficiency of Muslims. One of them was eighth in order of merit Imd the 
'l"t'maining four 29th, their names having been bracketted. 

l:lREPONDERANCE OF NON-MUSLIMS IN SELECTION BOARD FOR RBORUITMENT OF 
ApPRENTICE MEOHANICS AT JAMALPUB 

No. 'n3.-(a) and (b). There is no rule to the effect that particular communities should 
tJo reI' resented on. the panel. of examiners for ~tten exa:minations held f?r the ~ of 
recruitment to railway sernceB. All the examlDers appolDted by the RaIlway Admlnllltra-
tioll during 1944, in connection with the written examination held for Apprentice Mecha· 
nics were non-MU81ime. The Selection Board constituted for the seledionof Appl'eDt.ice 
Mechanics comprised 3 Europeans, one Hindu and one Muslim. The prescribed procedve 
rClr tho! constitution of Selection Committees was, therefore. not contravened. 
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Information promised in reply to parts (b) and (c) of staTTed que8tion No. 872, 

asked by Mr. Badri Dutt PaiuJe, on the 9th March, 1945 
FORCIBLE REALIZATION OF MONEY FO.R DEFENCE DRIVE FROM CERTAIN PERSONS 

IN NAINITAL 

As a result of the enquiries made, it has been ascartained that there ia no foundation 
for the allegations made. 

Information promis.ed in reply to staTTed question No. 1015, asked by Shrimafi 
K. Radha Bai Subbarayan, on the 15th March, 1945 

WOMEN EMPLOYED IN RAILWAY MINES 
STATEMENT giving the information B8 it stood at the end of Deb. 1945 

(a) The number of women employed in mines 
owned by the Railways--
(i) for under ground work 
(ii) for surface work • 

(b) The number of women now working under-
ground who UFed to work on the surfaoe pre-
vious to the removal of the ban on suoh 
work 

(e) The number of women working underground 
who are not wivC8 of men miners working 
underground in mines. 

1,995 
13,898 

519 

471 

(d) The number of boys and girls between the Boys 124 and girls 28 
ages of 12 and 18 working uuderground in 
Railway Mines. . 

(e) The average wages of the miners referred to 
in (a) and (e) and the dearness allowance. 

The average wage and dearness allowance 
of miners vary from collierY to oolliery 88 
shown below :-
Minimum Maximum 

Wage- underground 0 6 3 0 12 0 
Surface 0 4 0 0 7 6 

Dearness allowance 0 4 0 0 6 9 
(J) Whethfr the physical oondition of these Yes; the latter part of the question does 

miners is medioally examined before they are not Bl'isse. 
employed for undergrouud work. and. if not 
why not. 

(g) The faoilities provided by the Government 
for medical aid. oare of infants and chi1dren 
of women miners and for protection of their 
homes when they are working. 

Free edi~ attendance and free medioiDes 
are prOVIded. Chowkidars are ensaged 
to look after the homes of women miners 
when they go out to t1Ieir work. There 
are no special &rransements for the oare 
of infants and children of women miners 
but there are many elderly women who 
are not employed by the colliery and who 
are engaged by the workers to look after 
their children. Qualified midwives are 
attached to each colliery to help in mater 
nity cases_ 

Information promised in reply t6 staTTed question No. 1028, asked by Prof. N. G. 
Ranga, on the 15th March, 1945 

BOO'KING AND TRANSHIPMENT FACILlTING FOR GROUNDNUT OIL FROM METRE GAUGE 
TO BROAD GAUGE AND VICE VERSA 

The booking of commodities between points involving transhipment between 
/;{augf!s is discouraged as for ss possible in order to reduce the demand on wagons 
and to prevent congestion at transhipment points. There is no general prohibi-
tion however, and essential movements are allowed. 

No assistance is given to movements of groundnut oil from places on the metre gauge 
section bet....-aen Guntur and Bezwada to places on broad gange sections Bezwada-Nellore and 
Bezwada-Vizagapatam. As groundnut oil is produced on ,;,he Bezwada-Vizagapatam Bec-
tion and is exported from there, there is no necessity to move other groundnnt oil to that 
section. Similarly, there appears to be no justification fOl" e ~t  of groundnut oil 
the Bezwada-Nellore section. 

Government is not prepared as a. genera.l rule to assist the movement of anY' commodity 
to a snrplus area, particnlarly wIren such movement would iDvolve trsnBhipment between 
gauges. 
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InffJrmatiOfl. promi8ed in reply to starred question No: 1085, as1ced by Mr. Abdul 

, Qaiyum, on the 19th March, 1945 
lbALTH OF DR. YUDHVIR SINGH 

Dr. Yudhvir Singh, does not suffer froUl any organic disease in his system. He wa!; 
an indoor patient in the jail hospital from 30th January 1945 to 10th February 1945 a8 a 
case of colitis.. He bas lost 13 lbs. in ~i t hut the general state of his health is 
satisfactory. 

Information promiud in reply to starred question No. 1143, asked by 
Mr. Muhammad Ahsan, on 20th March, 1945 

ABSORPTION OF A. R. P. STAFF ON BENGAL AND ASSAM RAILWAY 
(a) and (b). The surplus staff of the A. R. P. organization which comprises SMlO Hinda. 

116 Muslims and 2 members ot Other Minority Communities, are being absorbed by the 
lJengal and A88&IIl Railway in a temporary capacity. With a view to adjust the Muslim 
-quota, future recruitment of non-Muslims as far as possible. has been ~ded by the 
'Railway Administration. 

lnformation promi8ed in reply to starred question No. 1152, ashed by Haje8 
Ohowdhury Muhammad I8mail Khan, on the 20th March, 1945 

NON-APPOINTMENT OF MUSLIMS AS ASSISTANT MALARIOLOGISTS ON BENGAL 
AND ASSAM RAILWAY 

(a) to (d). Government are informed that the post of Assistant Malariologist on the 
Bengal and Assam Railway was advertised only once in 1944. In respouse to· thiS adver-
tisement only 13 Hindus applied. of whom six were approved in the final selection held on 
5th September, 1944. No advertiBenlent was issued by the Railway in 1943. 

(e) For want of suita.hle applicants, the Muslim quota could not be maintained. 

Information promised in reply to starred question No. 1164, ashed by 
M7'. Muhammad Nauman, on the 20th MaTCh, 1945 

MEDICAL OFFICERS, ETC., ON OUDH AND TI,RHUT RAILWAY 
(a) The statement below gives the required information: 

Designation 

District Medioal Officers 
Medioal Officers _ 
Sanitary Inspectors 

Total Number 

3 
34 

4 

Number of Muslims 

Ni 
12 
2 

(h\ to (d) Of these categories, only I; Medical Officers were appointed during 1944. 
Their vacancies had been advertised in Se t~ e , 1944. in the following newspapers:-

The Statesman, Delhi and Calcutta. 
The Pioneer, Lucknow. 
The Indian Nation, Patna. 
The Search Light. Patna. 
The Lead9r, Allahabad. 
The Christian Layman, Allahabad. 
The O. &; T. Railway Traffic Gazette. 
2 of these Medical Officers were Hindus and 3 Muslims. Two of the Muslims were 

taken di:-ectly, all the other candidates being appointed after selection by a Selection Board. 
(e) The reply is in the negative. 

InfOTmation p7'Omi8ed in reply to parts (b) and (c) of sta7'Ted question No. 1296, 
asked by Lala Sham Lal on the 23rd March, 1945 

PROSECUTIONS ON NORTH WESTERN RAILWAY UNDER NATIONAL SERVICE TECHNICAL 
(PERSONNEL) ORDINANCE 

(b) Government are informed that from an examination of current personnel files of 
-the Electrical staff on Karachi Division no case of a person having tendered his resigna-
tion on grounds of bad health can be traced. 

(c) Does not i~e in "iew of the reply to rart (b). 

Information promised in repJy to pari (c) of starred question No. 1440, asked 
by Dr. Sir ZiG, Uddin Ahmad, on the 28th March, 1945 

Low SALAltIBS AND 8TInm GRIEVANCE OF STAFF ON OUDH AND TmHUT RAILWAY 
The District Traffic Superintendent in charge of Travelling Ticket Examimlrs is a T",I 

denll of Azamgarh District. He has one 8m', employed on the Oudh and Tirhut Railwav 
;n the capacity of a Permanent- ~' Inspector. . • 
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Information promised in reply to part (b) of starred question No. 1500, asked 

by Mr. Ram Narayan Singh, on the 2nd April, 1945 
Cows, ETC., KILLED FOR MILITARY PURPOSBS 

Year Cows Goats'. Sheep Total 

1939-1941 Nil. 
1942 883 883 
1943 14,504 88 14.592 
1944 6.036 9 411 6.456 
1945 381 381 

TOTAL 21,804 9 499 22,312 

Information promised in reply to parts (a) to (d) of starred question No. 1656, 
asked by Mr. Ananga Mohan Dam, on the 5th April, 1945 

NATIONAL SAVINGS FORTNIGHT HELD IN DELHI 
(a) Yes. 
(b) Yee, except that the Committee has since. resolved that certificates (of two clasaes) 

should be given, instead of letters of commendation. 
(e) Authorised Agents who have collected Rs. 25,000 (or more. 21.. 
Authorised Apents who have collected not ~  than Rs. 10,000 but les8 than Re. 25,000. 

29. 
(d) The cert.ificates have not yet been h!,-nded to the l'ecipients for the reason that, the 

collection of final figures from the authorised agents who number altogether BOme elgh, 
hundred has only recently been eompletsd. ---

SHORT NOTICE QUESTIONS AND ANSWERS 
CLOTH FAMINE IN BmAR 

Jlr. Satya Narayan Sinha: (a) Is the Honourable Member for Industries 
. and Civil Supplies aware that there is an acute famine of cloth in Bihar for 
the last few months and it has been aggravated recently on account of mar-
riage seasons when the rich and the poor all require cloth for the ceremonies? 

(b) If the reply to above be in the affirmative, what steps is he going to 
take to relieve the situation there? 

The Honourable Sir )[. Aziml Huque: (a) I am aware of the cloth pni-
tion in Bihar. I take it that even though this is the marriage season which 
has created certain temporary difficulties, the Government of Bihar is doing 
its level best to deal with the situation. 

(b) Having regard to the general cloth position in the country, I can 
assure my Honourable friend that I shall do my best in the matter. 

Mr. Satya Narayan Sinha: Has the attention of the Honourable Member 
been drawn to a report which has been published that all the shops in Patna 
werp forced to close down because of the great rush of people for purchasing 
cloth? 

The Honourable Sir )[. Azizul Huque: I have seen press report to that effect . 
1Ir. Satya Narayan Sinha: That aives you an idea of the situation pre-

vailing there. ,., 
The Honoura.ble Sir JI. Azizul Huque: I have seen the press repol'i.. 
1Ir. Ram Narayan Sinha: What are the steps which the Honourable 

Member has taken to relieve the situation? 
The Honourable Sir JI. Azizul Huque: All possible steps that can be 

:aken. I have got to send supply to Bihar without dohlg any harm to othep 
parts of India. That i!'l the only step I can take .• 

NATIONALISATION OF HEAVY INDUSTJUES 
Sri 1[. B. Jinaraja Hegde: Will the Honourable Member for Planning 

and Development be pleased to state: 
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(6) whether it is a fact that the Standing Committee for Planning and 

Development recommended the nationalisation of heavy industries in tbe 
country; if so, what the industries coming under that category are; and 

(b) whether the recent 1970-75 loan of 40 crores issued by the Govern-
ment of India has anything to do with the starting of heavy industries in the 
country; if not, what the purpose of the loan is? 

The Honourable Sir Ardes.llk Dalal: (a) Some members of the Standing 
Committee recommended the nationalisation of some industries. 

(b) No. The loan forms part of Government's borrowing programme, for 
1945-46 and the proceeds will assist the building up of the Government's 
resources for purposes of reconstruction during the first effective post-war 
quinqut'nnium referred to in para. 56 of Sir Jeremy Raisman's speech intro-
ducing the Budget for 1944-45. 

Jlr. T. S. AyinasbUingam Ohettiar: May I take that it would be more 
correct to say that a majority of the Members recommended nationalisatiou 
of some major industries? 

The Honourable Sir Ardeshlr Dalal: The proceedings of the Committee 
are supposed to be confidential and only the inaugural mep.ting has just been 
held, even the minutes have not been confirmed, and as mentioned in the 
report of the Committee on Standing Orders, the issues placed before the 
Committee and the decisions arrived at will in proper time be reported to the 
House. 

Kr. T. S. AviDasbilingam Ohettiar: Sir, I am sorry the question has not 
hben understood at all. The Honourable Member said that sorne members 
recommended it. I asked him whether it would be more correct to say U'at 
a majority of the members recommended it, because that will give us SQme 
idoo. of the position. 

The Honourable Sir Ardeshir Dalal: In that case the whole of the proceed-
ings will have to be conveyed to the House in order not to convey an incorrect 
impression to the public. The best course would have been not to answer 
this question at all; but I have accepted this short notice question and gone 
out of my way to give this answer. 

Mr. T. S. AviDashilingam Ohettiar: Having accepted it will the Honour-
able Member be more exact and represent the proceedings of the Committee 
more correctly'? 

The Honourable Sir Ardeshir Dalal: Only three industries were recom-
mended fOF nationalisation by a majority. 

Dr. Sir Zia Uddin Ahmad: Can the Honourable Member mention thE' 
n e~ of those industries? 

The Honourable Sir Ardeshir Dalal: I am not prepared to go into any mor:.; 
detaiL 

MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of the Assembly: Sir, the following message has been received 

from the Council of Statp-o 
"I am directed to inform you/that the Council of State at. its meeting held on t.hA 

11th April, 1945, agTeed without any amendment to the following Bills, which were passed 
by the Legislative Assembly at its meetings beld on the 2nd and the 3rd April, 1945, 
nalJl'ely : . 

1. A Bill further to amend the Factories Act, 1934; 
2. A Bill further to amend the Indian Companies Act., 1913; 
3. A Bill to amend the Indian Merchandise Marks (Amendment) Act, 1941; 
4. A Bill to repeal certain enactments and to amend certain other enactments; 
5. A Bill further to amend the Indian Army Act, 1911; and 
6. A Bill further to amend t.he Indian Air Force Act., 1932." 

DEMAND FOR S'CPPLEMHNTARY GRANT FOR 1945-4&-RAILWAYS-
contd. 

DlIMAND No. 6-n-WORKING EXPENSES-MISOELLANEOUS ExPENSES-Co'ntd. 
Mr. President (The Honourable Sir Abdur Rahim): The House will DOW 

reEUme discussion of the supplementary demand for Rs. 82,00,000 in resp'!lct 
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of Railways movelt by the ,.Honourable Sir Edward Benthall. Does :Mr. 

~e wish to move his amendment? . .' -Mr. It. C. Jl80gy (Dacca Division: Non-Muhammadan Rural): 1\0, ~ ' '  

Kr. President (The Honourable ~i ' Abdur Rahim): Mr. Deshmukh ~  
gUYC notice of another amendment IS absent. Therefore Mr. A;ntangar \\ lli. 

continue his speech. 
Kr. K. Ananthasayan&Dl Ayyangar ~  ceded i t i ~  and Chittoor: 
n ~I d n Hural): ~i , I do not. wIsh to add anythmg to what I' 

uaw said so fur as the first clause is concerned. As. regards the supplement-
arY demand itself I should like to .make an observatlOll. This is an unusual 
,;uIJI'lementar'y demand and it ought not to be made a precedent for the, 
future because it would 'opeJl the way fOl' other demands that are t ~ n out: 
by the Houslt during the budget. Se ~i n to be brought up later on d ~  .the i 
samE Session when the House IS thm or Government have got a I~ n~  
ThcreiorE; I suggest thut such a pructice ought not to. be followed. EYen if,. : 
,IS ha::. happened HOlY, the demand is thrown out by mistake, a supplemenl-,lry I 
uemand in the saml' Sel>sioll should not bc made. 

Mr. President rrhe HonouraLle Sir Abdul' Rahim); Does the Honoul'uuLl' 
, ~ eJ  suggest that it is not in order? 

:Mr. K. Ana.nthasayanam Ayyangar: No. 1 do not say that. 1 n~ ..Lware· 
of the rule which says that a supplementary demand may be brought ill even 
though the policy was nut accepted regarding that tt~  in the Session it-
,;el£ or otherwise. But 1 urge tkat in the case of ResolutIons the same matter 
whe11 it is thl'own out ought not to be brought in the same Session; and in 
the lueal bodies like the municipalit:es there is a provision that when a 
r-:'>,oiutioll is thrown out it will Hot bE' brought ill for three months after thut. 

)[r. President (The Honourable Sir AbdUl' Rahim): There is a distinction 
between a Resolution and a demaIid. 
Mr. :M:. Ananthasayanam Ayyangar: It is true. but the diffieulty is tll:.lt 'H' 

;ire getting thiull.er and thinner as the Session is cowing to a close. O ' ~ 

Illept llHl\ summOH all their resources at anv time. Therefore ill t ~ intereSt 
1)£ i~i  and justice to the House this ~ t not to be Ulade a precedent. 
That is all I wish to say regardillg' the supplementary demand; and in as much-
:IS tht: delllulld ','ifl;'; thrown out by a mistake r heartily support the restoration, 
of the grant. 

Mr. Abdul Qaiyum (::\orth-West Frontier Province:. General): Sir. l'c!(ttl'd-
illg this llew move £01' the restoration· of the BI"ant of Rs. 82 lakhs which had' 
been thrown out, I wish to say just a few words. It would be idle to deny 
tha,t some good has come out of the rejection of the grant. It would also be-
idle to forget that the Honourable War Transport Member is today in 8t 
different mood to what he was in when he was moving for the original demand 
of t,hese 82 lakhs. Then he was in a more militant mood; and at that time 
outside capitalist interests which were looming large in the background, were 
prowling around this House hQping that they would be able to get a substaD-
~i  share in the new road tra.nsport companies which were going to function 
III the future: Whether the cut was tacked on to the right grant or the· 
wrong grant ~  not a matter of much consequence now: but the decision wbleh 
ha'1 ee~ ~n ed at between the War Transport Member and the Leaders of 
the ~ t e  III ~~e House about road-rail co-ordination is a jnst decision, a good 
deClslOn: .and III as much as it has involved a change in the attitude of Gov-
ermnent It shows that better e ~ e  have begun to prevail on the other side .. 
. And we hope that in other and larger issues also. the Government of India 
before it. becomes extinct will bow before the inevitable and act Rccording ~, 
th0 desh'es of the elected part of the House. 
I nm not. ~ in  to criticise the decision which has betln arrived at. r have 

r( ad the declSlon; and I have read the ag'reement, aod I iJJink it is a fair' 
agreement. We were very ~ .concerned about the fate which was going' 
to ovel'take all those people-llldIv1duals and companies-who were at ~i 'nt  

, ... II·· 
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.running our road transport, in different, pat·ts of the country. . We really ~f' t 
that they were not having a ~ e deal. v.: e were ~  C n ~IO S of i ~ ~ t 
·that the road transport compames were not m a posltlOn to -gIve that efficlent 
service to the public whieh tbe I'uhl"c desired. even t ~  they were -::h:lrg-
lng amounts which were almost the. same that the rallw.ays ~ 'e dtargmg. 
But the amenitieAI and comforts whleh even the defective rallway- Ryst.em 
}!l'Ovides to the public, were lacking in t~e case 01 the road transport com-
panies. All the same we were very anx:olls that these people should not be 
ullceremoniously thrown off the road. These people were experiencing a lot of 
-difficulties because the new trucits which were reaching this country l\nder the 
lease-lend arrangement, were not being given to t.hem. They were having 
difficultil'8 in the mattt'r of getting their licet1ses renewed; and "ery: large 
I('apitalist, interests were t ~'in  to influence the provincial Governments ,lIld the 
rirovincial road transport authorities to give them a dominant voice in t.he 
iOl'll1at.ioll of new companies. 

1 am glad that the new arrangement which has been arrived at, is n·r,Y 
sntisfactory, because the railways will have a share in tlte road transport f'er-
vices. W t' welcome the participation of the railways because, after all, the 
l'ailways belong to the people; and if there are any benefits which are likely 
t.o accrue, they will also go to the public treasury and will. be available for the 
:use of the public. It is also a good. thing that the Provincial Governmentll 
'will come in and take a share in the road transport companies. But the tlJOI,t 
redeeming feature of the new scheme is that large capitalist enterprises, some 
-of which ,,,ere foreign, will not he allowed to come in; but any shares which 
are left over after the three categories have exhausted their quota, natneiy, 
the railways, the Provincial Governments and the existing road transport 
.companies, will be thrown open to the public. This is the most welcome fea-
"m·e of the scheme and, at the same time; as the Honourable Memher said 
in h:s speech. "Shares offered to the public will be spread over as large a 
llumbm of shareholders as possible with, if it can be arranged, a restriction on 
the voting power in order to prevent individual capitalists from a controlling 
in terest " . 

'rhis is a very welcome sign and a very welcome decision, but there is O)W 

thing which is laid down in para. 13 to which I wish to draw the att.elltion of 
the Honourable the War Transport Member. Like some of my Honourable 
friends, I am not goin/; to criticize the agreement, because I have said I fully 
accept the agreement which has been arrived at by my Leader and which'I 
think is the best in the circumstances. But at the same time I must say that 
very much depends on the spirit in which this agreement or post-war policy 
is t.o be worked. I hope and trust that the old spirit under the old policy under 
which these road transport people were being unceremoniously crowded out, 
will cease to be enforced and that a new spirit will be at work; and that this 
agreement will be worked in the spirit in whidl it has been arrived at by the 
Purties in the House which had absolutely different "iews on the subjed. 

There is OIne thing more on which 1 wish. to dl'i1,\\' the att.ention of the 
Honourable Member. In para. 13 it is stated: 

"Finally, the discus.ions have shown that ,~e '  is '~n ide ~ ton(:enSUB of OPlDlOD, 
tbat in t ~ formation of road- trallBport compames managmg en e~ should be PI,oided" 

This is all to t.he good. But W0:3 find further on: 
~ 

"This principle is f ~'  e te~ by Government. but, it is possible tliat. cel,tain Pro· 
vincial Governments or certam Railways who may have alrpady g-one 80 far with nego-

tiations with road transport. interest. that they are to a large degree committed to a 
managing agency." 

The Honourable Member has stated, in the course of this agreement, 
that he would try to iuduce the Provincial Governments to fall in line with 
the all-India policy. It is a <very desirable object; and I want the Honour-
able the War Transport Member to bring his power of persuasion and also his 
gentle pressure-which he knows how to do-to beal" upon the Provincia 1 
Govemmentrt!. especially those Governments which are under Section 93. and 
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.:;ay t.hat the managing agency system is not to be brought into practice and 
that those who have committed themselves should be induced to terminate / 

. t e~ > agreements if they can conveniently e ~ out of it. 
t:;u much about the agreement. The agreement is all to the good and llluch., 

uepends ull the spirit in which it ill going to. be worked. But speaking purely· 
neNollully for myself, I say tlmt ~ am of the opinion that ~ e policy of 
i(lis8{'Z jain\ or cut-throat competition, as it is laid down jn thIS agreement, 
i;; a very bad policy indeed. I do not see eye to eye with one item namely 
that it unified road-rail co-ordination policy for India is a utopian meas';ire. 
It is a drCallt which is llot likely to come into existent'e very soon. That IS a 
frume of lllind which does not appeal to me. ~ We must in this country have 
a scientitil'ally phtnned rail-road ~ie  and it should be an all-India policy. 
'.rhev tlhould aU work under the. same principle and it should apply to all the 
varioutl part" of the countries. \\'e want uniforrtrity, and without uniformity 
and co-ordination it would not, be possible to work this Hl'rallgement in a satis-
factorv manner. 

~ ef 'e 1 WHut the {;oyernment, of 11ldia to get out of this idea t,hat 
it is a llH'I'e dreaTll whidt i~ to be realized sOllletillle in the distallt future. 
I am not one of those who believe that the Government of India is so power-
less, that the Government of India is so helpless that they cannot do anything 
'in securing uniformity of policy, a co-ordination between the rail. a.nd road 
tl'!lnsport, and that they cannot do anything iri the matter. I want them to 
have a well-planned policy for the whole of India, amI I am sure that all the 
el1!ightened Provincial Government-s, especially those that have been elect.ed 
un the popular ticket, will not stand in the way because where the larger 
interests of the country are concerned, provincial prejudices, I am sure, will 
Dot be allowed to militate against an all-India policy. 

Sir, I commend this agreement to the acceptance of the House; but I do 
repeat once again, before I resume my seat, that I want the Honourab!e 
the War Transport Member to see that the agreement is worked in 
thtl spirit in which it has been arrived at, because that is of the greatest 
l'oru;;equencc. There is a sort of lurking fear in the minds of those who are 
rnnnir.g the road transport services. It is quite possible that the fears are 
'<lxaggerated; that the fears have no foundation whatever; but much will depend 
• .m the spirit in which it iR worked; and I hope that .this agreement will be 
lJut into practice and will do away with a lot of evils which are afflicting 0111' 

,"oad-transport services at present. . 
Sardar Sant Singh (West Punjab: Sikh): During the course of the passage 

of t ~ t ~' Vehicles Bill in this House in 1928, those of us who participated 
m the debates of those days were afraid that the aim of the Bill was not really 
railroad-co-ordination but domination by the railways over the road transport 
~e i e  Dr. Sir Zia Uddin in the course of his speech ·warned the 'Government 
in this respect when he was making his observations on the Bill. His wordR 
were: "1t Will Reriously affect the road service in this country." That was 
t,is observation then; I do not know what his present attitude is with regard 
to this supplementary demand today. At the same time, Sir Kenneth Mitchell 
whi)e ~ in  the House, used this expression: "I deny that the Bill enjoins 
forced partnership between motor transport and State Railways." That was 
the nnder",tanding given to the H e~ t that time. My Honourable friend, 
Mr. Bhulabhai Desai, during the course of his speech gave expression to the 
"sme fear. While discussing the same question of co-ord:nation, he said: 
"This clea.rly shows domination of the Railways and not. co-ordination which 
1s alleged to he the motive for passing this Motor Vehicles BilL" 

Sir CowasJee oTehangir (Bombay City: Non-Muhammadan Urban): That was 
in 1938. Now we are in 1945. 

Sardar Bant SiJlg:h: What difference has that made. During the seven yearR 
which have elapsed, the Railway Board have gone back tm that policy, which 
probably is due not due to experience they have gained but beqarn;e they have 
goti powers under the Defence of India Rules. They are utilizing this power 
to the fullest extent. The import of motor vehicles stopped due to the war. 
L9t.er on, when the vehicles were imported, they were ~  bet. Gap08d of nv 
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the -orders of the Government according to their wishes, so that the Railways 
seem to have taken advantage of this and have tried to acquire those vehicles 
for their own purposes. The result haR been the change in policy. My sub-
mission with regard to this supplementary demand is that the new policy 
which they now n~ to lay down has formed the basis of some agreement 
between the Leaders of the Parties and the Q-ovenunent in entirely controlling 
the road trallElPort of the cowlt,ry. As it has been agreed to by the principal par-
ties in the country, it is no use crying in the wilderness and opposing this. 
but it is certainly of use to protest· against this new policy which has been 
adopt-ed over the head of the trallsport oPeRtor. 

If the present policy is to continue, Sir, and to be given effect to, then in 
that case I will ask the Railway Board to give a definite assurance to t ~ 
operators. This 'will gc· a long way to satisfy their fears. The first assurance 
that I want is that in the propa.sed scheme of co-ordinatioll, the operators 
want to be af;sured that they will have an equal voice with the Central Gov-
ernment-cu1Il-Proyincial Govenunent and not one-third as at present-the· 
provincial illterest,the Central Government interest a1l(1 the '.>perators' interest. 
'llhat they want is that the operators will have all eq\lal voice in the forma-
~i n of polic;v and the settling of the details as the two (i-oyemments will ha.ve 
in the futtire working of this policy. With this is a !lien the quefltioll of 
financial contribution to the scheme of things, the operators portion of the 
financial interests in the scheme should be equal to that of the two Govern-
ments. The third point on which they want an assurance from the e ~nt 
is that the present permit holders want to be guaranteed their present posi 
ti~n ·t.iIl t~ ~ new policy takes shape. 

An Honourable Kember: Who is to be guarant.eed for? 
Sardar Sant Singh: Operators. That i::; to say in· the Illotor transport the 

t t ~ IJ.ItU is to be maintained. \Yhat they mean is that no new permite-
are to be issued to t ide ~  The present permit holders will Hot be denied 
t!le renewul of thl'ir permits and they will be aEowed to continue until the 
.\\"hole scheme j,; settled and ill workillg order. Before this policy tukes shape 
("erl:l'll settlemellts \yill Itaye to hI' made with those who are -engaged in this 
industry today awl those Hettlemeuts may eoniain several points of dispute and 

t n' S~' LehwPll the parties. The opt'J"ators desire an assurance that in 
iiJe' III<" 1.·1· ,! a,;;.e;::Slllt'nt and spttIemellt of other detaiLs. if thel·e is a difference 
of opinion and displl{e, the matter will be t·eferced to aJ·bit.ration of some 
jl'dicia1 offieer of l' high standillg so that t.he:, may have all opportunity to 
plllce t ~i  point of view and get a der·ision upon tho>'e points. 

Tl!!': I tlint' ,\"il! be til!' question of fixing of z()ues. ,leciding of l"Outt'" and 
similar other mfltters. ]u this the operatoril desire that their wishes as 
expressed through the ~ ndi  Motor Congress Union should be considered 
seriously before any pOliCi.Y'1s decided upon. 'l'he Honourable 11ember in charge 
of War Transport laughs over these things. I am una·hie to() appreciate this 
laugh but I want to know whether he has in mind some other body, some 
other institution, which he want.g to eonsult in this matter. So far as the 
m::.tor union is concerned, I understand that there is n ~' o"ne union, the All-
India Motor Congress Union. There is nQ ot.her rival body. 'rhere will be no 
difficulty in consulting their representatives ill thii:l matter. In several other 
departments of life there are rival institutions but it is peculiar to this institu-
tion that there is no Gther body whieh will stand in the way of the authorities 
consulting it or even questioning the right. of this body to represent them in 
t.his connection. I WQuid like, Sir, that this assurance should be held out 
bdore this new policy is put into practice. I agree with Mr. Abdul Qaiyum 
,,·hen he said that this agreement goes to some length. ~  it is to be seen 
in what spirit it is to -be worked. The spirit in which this agreement is t,o 
be; worked will be the spirit ~ i  ,yill mark the progresf' of this new experi-
ment in thi" flpnere of life.' 

I will therefore suggest that instead of using the usual method" which have-
~n used ill this country in most department.s of life, namely bringing eoe1"- . 

.,ion to bear upon the: wealit,tO party. jf it is to he a tne ~ i  e~  partne"" 
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-should have equal rights to modify the policy and to work the details. If thil" 
aar.uralJ.ce is held out I am sure that this policy wiH be acted upon in tllf1 
Ilpirit which will advance the interest of the railways as well as roads concerned. 

1Ir. Lalchand l(avakai (Sind: Non-Muhammadan Rural): We are discussing 
-this very important point and the subject is. . . . 

JIr. President (The Honourable Sir Abdur Rahilll): It has been very fully 
discussed too! 

Mr. Lalehand l(avaJ.rai: Le1i me remove the fear of the Chair that I will 
sIJeak for long. What I mean is that it has been discussed, no doubt, but 
1 think it has been wrongly discussed. Iri other words, it is a subject which 
has b&en discussed in a roundabout manner. The real msye is only a small 
d",mand that has been asked to be passed by this House. So far as the 
-demand is concerned, there is no objection to allow that demand. But I wish 
to understand if the Government is really serious and honest in laying down 
a certain policy of co-ordination with the motor concerns. The fear with me is 
this that to my knowledge from past practice I have reason to" believe t ~ 
the Government has hitherto not done any co-ordination with the motor con-
·ctlrns but has on the contrary dominated them and competed ",ith them. 
Therefore the main question is: is this co-ordination or is this competition? 
Ii it if! competition, then the motor industry will he ruined, as they have been 
prejudiced up to now. I know that just before the war motor coneerns. were _ 
flourishing, because there were no obstructions or rE'strictions against them. 
Then the railways became greedy. Though they were earning so much them-
selve!:! without giving proper conveniences and by overcrowding in trains, yet 
tLey wanted to earn from these motor transports also. With that view they· 
btlg<\1\ first of all putting obstructions in the way of the motor concerns by 
sllying that motors should not work on roads parallel to the railways. Then 
-they said that motor companies ought to be licensed and that there ought to 
be Insper.iGs over them. Then the war came and they put handicaps in their 
way. In other words, they do not get any petrol nor motor cars. Therefore 
t1:.e motor concerns have more or less been ruined. Therefore if a similar 
policy is going to be laid down I stl'ongly object to it. I think the House will 
agree with me that if the former parctice is going to be followed, then motor 
concerns will be stopped altogether and the railways would work their own 
motJrs to the prejudice of the private concerns. But they cannot do so to the 
exLed which is required in India. If they are unable to do so, then they have 
11') business to put ally _ obstructions in the way of motdr concerns. 

:\1:y Honourable friend Mr. Abdul Qaiyum said that the Leaders of Parties 
hD ye come to some understanding with the Honourable Member regarding the 
BClierne, as he called it. I do not know what it! is. But I submit that my 
leader will throw light on this more than I can but I feel that the under-
standing 'that may have been arrived at between the Leaders and the Honour-
able Member (to which of course our Party must also have been responsible) 
is not a complete agreement from what I have heard and seen in the papers. 
It is a summary understanding tentatively arrived at and is subject to the 
eonsent of the locsl Governments. 1£ that is so, then it is nothing. I know 
Mr. Abdul Qaiyum appealed to the Local Governments to accept this. Do not 
hind them that way. Leave them free and let u'> see if they agree, because 
they know more abouL the int,erests and the ,,-C'lfam of motor concerns. 

Mr. Abdul Qaiyum: Including the Sind Government? 
)lr. Lalchand lIfavaIrm: Certainly tbe Sind Government is sometimes very 

widE' r<wake. 
Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Not 

lliwn:nL 
Mr. Lalchand lIfavalrai: What I am submitt,ing iF! .this that thC' negotin-

tic!'lR that. have been done cannot be accepted by the HOUde all at Oller'. Wh;lt-
e,'er arrangement.s may have been made, the P~ in i  Governmf'nts have to 
be consulted as also associations representing motor concerns. 

fte Honourable S1r Bdward BenthaD (Member for Railways and Wilt 
"ransport).: Sir, I think I should perhaps point out at t!rls point that there 
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8\'e no arrangements with the Leaders of Parties or anybody else save those 
cantained in my speech which sets forth the policy of the Government. 

Kr. Lalchand lfavalrai: That speech was read here and I also read it in 
the papers but I do not think it is very easy to underst.and what the real 
spirit underlying that is. It muy be .IlS· you say but what is the guarantee 
that it will be practised:' The other day he did make a statement and if he 
had not made it this question would not have come before this HOUfse. Once 
it was refused lIDd therefore the Honourable :Member had to induce (1 do not' 
say ~ed e  us to accept the scheme. It should be considered after consulta-
tion with those bodies which are cOllcerlled ill these matters and then after 
the scheme has matured it mnst COllle before this It"o\lse. It is onlv then 
tbat we will have to ('onsider it. Therefore I would request the H n~ e 
thp Railway Member that-if he has to do any co-ordination with them, we 
have no objection, because otherwise he will be very strong and will ruin the 
motor industry, even though he may llOt ~' proper motor conveniences and 
ewn though' the trains may go overcrowded. Therefore I submit that 
fail' and jw.t co-ordillation ma:v be done but. not discrimination or domina-
tion oyer them. i~ is the main point I am submitting to the Honourable 
Member alid the House and all those who have been negotiating the scheme. 
]>ast experience has taught us how domination goes on. Honourable Mem-
bers will remember that in the beginning' when the question of deciding the 
rt:.lations between the motor transport COl!renlS and the railways came up, there 
were nuny representations. Even books were written on this subject and 
sent to us and to the Honourable Member. Now the grievances are all there. 
'llley have to be considered. There is no more loose 'talk required. You &ra 
a3tually planning. You are laying down a definite scheme. I do not propose 
til speak more but I know that the H n ~ e the 'Leader of. my Party will 
r,lcll,I') it, plain as to whnt we h.ilve Hgreed to and what m;y Honourable l.eHder 
h:I& aetually said. Ro far as I understand any talk that has taken place 
up i" this time was only for WHr time and not for planning after the \Va)'. 
Mr.Abdal Qaiyum: It is post-Will' policy. 
Kr. President (The Honourable Sir Ahdlll' Rahim): The Honourahle Member 

,ulIhl do well to If'ilve it to his Leader to clear it up. 

JIr, LaJ.cband lfavalrai: My submi'lsion is this that nothing is cleal' to us. 
Xn agreement is final'. Therefore e ~' great care should be bestowed on thie 
question and any consent gi,en to it either by thir;; Honse or the public should 
he done with the great-est c.aution. 

Mr. '1'. S, Avinaeilingam Chettiar (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, before going into the merits of thiB 
m!ltter I would like to congratulate the Honourable Sir Edward Benthall on 
the lie,,, methoil that he has devised. It is really a welcome feature t ~ 

Merr,bers ot the Executive Council, before making serious and sound llroposals, 
!;h."\lllil take the I;eaderr;; of Parties into their confidence. He has done well 
in th;s matter and 1 hop£' this example will be followed by others also. I 
12 N would like-also to congratulate his lieutenant at his back, Mr. 
. OON Zahirl Hussain, who, I understand is leaving the Government of 
India for another place. During the very short time he has been here in t.hiB 

e ~  he impressed me well, anyway, and I wish him good luck in his new 
et~ of activity and T hope he will have greater opportunities for doing good 

tn t.he people of tbat "portion of the counky. 
['(loning t.o the merits of the statement, I generally support it; and while 

rlcing so, T would li!re, if I may. to giye a few constructive suggestions for 
iprpJ'(\Ving it. One statement in thi.s agreement, or, as 1 would like to call it, 
!<b!te:n£'nt,-in paTa 19-has created some misgivings. In the latter portion 
of PAl'll. 11\, whi1e 'Onde nin~ the managing agency system. the Honourable 
Men.he·], goes on to say: 
"Ti,;. principII' is fully accepted by G'overnment, but it is possibl .. tlutt certain Provin-

pial {':on'mml'nts or ce!ltain railways may have alrea4y gOD'a so far with negotiatiooa .iat 
,ond InI11>!lorl intel'eats 'that they are to a large degree committed to a maaaging agency." 
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I have been pursuing this question for some time, and in I S ~ ' .to qU81i1-

wons 1 have not rec6ived a definite reply WI now that any ProvlllClal Gov-
ernment or any railwily has committed itself to any method ~ all till now. 
I have it in black and white from the Honourable Member hunself thaj;, no.-
province has come to a decision ~t this matter and no railway .has come t:o. 
a .lecision. If that is so, I do not see that there is any necessity for this 
r"pervation. I would like him t{) say here and now which province and which 
railway has definitely committed itself. As far as I know, from the questions 
whiet the Honourable MeIllber himself has answered, no province has com-
mit.ted it~e f to this l1\anaging agency system: in fact no decision has been 
cO!!le t·o anvwhere: we have it on the authority of the answers of the Honour-· 
able e ~  This is how it happens: you concede a law and make a proviso-
which takes away all the liberty that t<he In\\' give;;: sometimes it happens-
like that; but I trust it will not happell in this case, that while condemning 
th" llIanaging agency systenl there is this clause in para. 10 which saves the 
ll'illH:ging agency "1'st.em in cases where the agreement was arrived at before 
tbis ,vas put into action. I hope t.hat. will not happen and t.he 'statement of 
t1JC Honournhle Member that the managing agency system will not be resort-
col tu with thtl8e eOlllpauiefl will be a cherished fact when it cOllies into action.-

~  I come to the other considerat.ions. Any plan for road transport must 
satisfy two conditionij. One is that it must give justice to the present investorij-
and give the utmost help to develop the future transport industry of t.his 
country on good lines. I find an attempt has beell made to meet the present 
investors. While generally aceepting this, I would give him only two sugges-· 
tions, if I lIlay do so. One is this: when you consider the investments from 
the present investors, you will have to create machinery by which you will 
properly evaluate the present investments in road transport. I hope he will 
constitute the proper machinery for that purpose. It is difficult to say ilny-
tiling more definite about it now; it must be left to t.he fut.ure arrangements, 
th:lt II\lIy lw made under this statement. While on this matter, I would refer 
to pam 11. That para. says emphatically that large capitalist interests out-
"ide the motor transport trade should not be allowed to seize this opportunity 
t·o se('ure a hold on the country's transport. Blit what about the e en~ 
t~ e capitalist interests. \Ve are afraid that all the,;e things will come to· 

light in the working. . 

Ai: far as Madras is conc6rned. I know that interests which are mainly 
l'uropeall with Indiaunames, with names of Hindu gods and goddesses, have· 
taken hold of this trade t.oday and we do not want any concern t.o be in the 
L.alllh; of foreigners. I can understand that while accOlllmodating Indian, 
ir.vestor:; you have also to accommodate the European investors and treat, them. 
on a par with Indians. But I would like to give him a constructive suggestion 
as a WHy out. Road ·transport is going to be in the future as irnportullt as· 
the rail transport because it will have many branches into the villages. In 
fl!t.ure I think it will be as important, if not more important than the rail 
transport. In those circumst:1l1ces I would not like that this large national 
transport industry should be ill the hands of companies whose objedive will 
be profit. I give two constructive suggestions in this matter. Just as when 
the ~ t  were regii>tered a clause was put in that t.he railways can be acquir-
6d by t.he State after a certain number of vears, at a e t~in rate, I should 
thin k that wh911ever companies are floated, • admittedly to '1uit present condi--
Lims, the future should not be mortgaged to them eternally. A clause must be 
irltr(A'incea into those contracts that after a certain numhe.' of vears-lO or 12' 
0)" s0'1lethmg like that-it llluSt. he open to the Government, Provincial or 
Central, t{) acquire those companies. It is not a new thing. Such provisions 
do ex;st jn the case ()i .railway companies whieh nm the railways t{)day and 
it is under that provisiolJ of law that the major railwa!f':3 in this country have 
been acquired' by the State, and I would like to ~ e ior the State that when 
thE' c.ccasion arises. that it may be ~ i e for them to acquite these transport 
f\,")ocems. While doing that; I would like to pul; in another restriction that 
the dividends that might he paid by these companies shQuld be limited. I do-
nol want the shares of these transport companies to go into the mOlle ... marke1! 
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-and beconlc- a matter of speculation. 1'here is always a degenerating effet:l, 
wheT, 3hal'es are purchased at a higher value. When shares are purchased at 
.a IJi~  value the tendency is to get more profit that always degenerates the 
s(;rviee that it can give. - So I do not wani; that the ~ e  of these transport 
:coITl]J.<lnies which we are forming today in 1945, knowing the full assets of the 

. -exiRting organisations-l do not want these - shares to go into ilpeculative 
Ir.arl,et.s: J want to put a limit on the profit of these shares, so that the main 
obj('rtive of these companies will be public utility and not private profit. I 
hOPtJ that these two :;uggestions will be considered by the Government and will 
IN iu('orpoJ'ated in any agreement with any company that may come into 
t'xi"tence. 

\\'!lile organising t!:..ese companies, I would like him to organise them ona 
~n t  ~  rather than on a larger basis. I will make myself understood 

e ~ ~  If" ClOl1lpallY is floated for the whole province-Madras or Bengal, 
the 1I10ney t ~ will bf' required wij1 be to the extent of Rs. 50 lakhs or 8 

.c.rcre, and the manager or the managing director, whoever he may be, that may 
0<' cbesen for that company will necessarily be a company or a set of privat.e 
'nr1ivi,luah, who will contribnte a very large amount. This has two disadvant-

~ S  One is that it will drive the management into the hands of capitalists, 
b;lian or i'oreign and that the smaller bus owners can only be clerks in those 
.(·c·'!1pn!l.ies' and efficiency also will _suffer if these companies are allowed to 
~ e large ares,s. Considering tliese three disadvantages, I would submit, 

'that i,hese companies should be formed for managable areas; it may be two 
'~i t t  or three districtti or one district, so that smaller men can become_ 
managers or managing directors in those !treas and then t.he management will 
hI' i!l gre:lter touch with the people wholll the! serve. I would suggest. that-
t-hnt view may be considered. Companies should not be organised for Inige 
.art':2.!'. which may become unmanagable in future. 

Another point whlch I would put to the HOllourable Member is this. 
VTt.er shares are issued to the public, they should be issued on the model of 
tLe Heserve Bank. The point I want to make ~  this-that they f!hou1d be 
·dii-lhihuted. just as the shares of the ReservE' Bank have been distrihuted. 
-{lvpr ,I lal'ge number of people. SOInetimes politi('.al significance is attacbcrl 

. to t,hpm and many llch people may corner those shares. But in spite of it 
1 h(·sp shares if tbey are issued must be issued on the Rel'lerve Bank model. 

These are the few constructive ~ e ti n  which I thought may he of 
henEfit. to the Railway Member. I hope he will give us his considered opinion 
-over these suggestiollb and I hope that. hi" statement. when. it come!; to uri,ion, 
will l'E'ally work in the best interests of this country. 

Dr. P. N. B ne~e  Sir, so great if! the prestige of democracy in thest' days 
that e ~n n. n ti i ~ nn i e like my Honourable fl'if'nd Sir C ~ ee Je n~  
takes prIde m callmg himself a democrat. T do hope and t·rll"t that the day will 
>loon come when he will ~e e a' true ~e e t after giving away his' huge 
we!\lth for purposes of publIc enefit~ "(T"ntJl then, we shull call him a plut.o-
democrat. On the other hand, I am a poor man; I am n common man a man 
hc!onging ~  tllE' demo.s and t ~ ef e' I am a rea) Q('mocrRt. Now, if'a pluto-

·demoC'rnt hkt\ my Honourable friend Si,· Cowaf!jPf' .T eh:m¢r n id ~ it his duh' 
t.o consult his party of one member. . . . . . 

1 Kr: P e iden~ ~e R n ~ ~ Sir Abdnr Rahim): T 00 Tlot think that Sir 
·(.owasJee Jehanglr IS under dIScussion. _ 

Dr. ~  Jr. Banerje&: No, no. He il'1 not under discuF.sion. I am paying' him 
.,\ cOl'lphment. . 

1 ~ee  ~ t it, is more incumbent 011 me to commJt. mv part" on an important; 
'questlon ~ thiS; Therefose. I did call a meeting of m.y parlv and after verv 
careful conSideration ~ pany came to a detinit-e o.ecisioll on this uestion t~ 
"party was e~ ~d tc- restore the grant of 82 lakhs in the Railw'sv B~dO'et f ~ ;.'h· 
~ e of easmg the tra.nsport situation in the country at the p' resent '~ J e 
n'lt mv nartv Wlls not prep"--.3 .. '- 't' I . - 'l'. 

• [. • '. nl-.xl "" comml . Itse f or the country to 8 po!'!t-\Vllr 
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t ~ t policy. That was t,he position of my party ~ the time.when the e~t
ing was held. We knew that there ~  a ~e t deal of congestlOn on the. Rall-
ways both in respect of passenger t~fti  and I.n e~ e ~ of goods tr.affic and It ~  
the desire of my party to help to relieve the sItuatIon If such a e i~f was possIble 
,by lllakina temporary arranaements on the road. At the same t n~ my P"!:ty 
felt t,hat i~ wonld l,e 'wrong ~n our part to tie-up the hands of the future Central 
~ e ' ent 01' t,he future Uovernments in the provinces with regard to a post-
war policy of roarl-rail competition. I comm.wlicated this decision to the HOll-
,.Qurflble ~ t :Member hath verbally and in writing, and I and my party still 
hold that opinion. 
ill this connection I am free toO admit that the Honourable the Transport 

,Member during the diseUl:lsions which we had with him showed a e ~e ti  
8pn'jt alld he accepted almost all our suggestions. But, Sir, the iUlldamemal 
difference between him and our::;elyes still remains. He wants to commit us to 
,u policy ,of }Jost-war rail-road co-ordinution, but we want, to help him in respeut of 
unungcluent,s which he may consider suitable for the duration of the war. That 
is the point of differeuce between us. ~e , ~i , as he hus already shown a 
great deal of democratic spirit, 1 would request him to go' a little further Ilnd try 
to bring about a solution of the difficulty. The Honourable Transport Member 
lllad" a statemellt the other day and he also made a B}Jeech when he introduced 
, the lluilway Blldget. Let him treat the views expressed by him as his pers(,nul 
upinion 0i1 the transport policy. But I would request him not to impose this 
up inion on this HOllse. Let there be fl'eedom on hoth sides. Let him stillk to 
his own o}Jillion, but let him ulso givo'..l freedom to us so that ~ 'e may be able to 
raise this q1lestion, if necessary, at a later stage during thfcl life of the presou\ 
Assembly, or that the Central Government of tIle future or the future Govern· 
mento ill the pro,inces may have their say in the lnatter. If we divide this 
1111e;:tion into two parts, namely, the present arrangements for the duration of 
the war <lIld the post-war tl'3nsport policy, there will be no difference existing 
between him and ourselves. J hope that the .Honourable the Transport Member 
who has agl'eed wit.h 1113 to a very JDrge extent will llat .den\ us the opportunity (Jf 
meeting fully his desire with regard to the restoration of the demand. We 
:n'e prepared to restore the demand, but we'are not prepared t(\ commit ourselves 
to. a future rail-road co-ordination polic.v. That is our position. But I hope 
and trust that the Honourable Transport Mem ber will agree with us in thinKing 
that the future may be allowed to take care of itself. Sir, I am prepared to 
support lohe restoration of this grant without prejudice to the future. 

Mr. Hoe>seinbhoy A. Lalljee (Bombay Central Division : ~ I d  

Rural): Sir; I join' my friend on the other ':lide in congratulatil!g the Honour· 
able the \Var Transport Member for the new policy that he ha" laid dDW]l. 
namely, to consult the Opposition before bringing in his grant which had beeI! 
rejected. That i<: what he said the other aay. Sir, I am not one of those 
who ever felt that there will be no good out of consultation with allybony on 
any question in which the other man is interested. It has always been \.hE' 
practir-e in civilised countries that the opposition leaders have beea takell into COll-
iidence. A similar practice was started' in this House in 1938, but unfortunat-ely 
that practice has been given up. It was on the question" of 8eDding the Indian 
troops beyond the Iridinn frontiers that the' Government thr0ueh Vicel'ov made 
it a in~ to d~  or at leRst to lay before -the O 'iti~n e de~  MI'. 
Bhulabhm De<:al and Mr .. Jinnah, their policy. It n~ :t yery wel!,oI11c' moye 
,?n th('\ part o! the Honourable the War TrallSpOJ't MeDIb"r that he has thought 
It fit to C!onslde:.-that the Opposition may be taken int,o eonndence. Very 
recently. when we were discussing Internaiionalquestions, I did point out, 
-and so did my friends on the other side. that. many agreements were being 
made by Government with othf>r Governments but tl1ere were always confi-
dential arrangements attached to them which 'Yere not known to the public. 
1\ has invariably been the practice in other countries that ~ ene e  the Gov-
~ ent made an agreement with any ot.her party, there haVf' heen two agree-
ments, one n~ the agreement for the pllblic and it is • 
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,·.-ell-know. fllct t1lUt the otil(')' agreelllent which was there had 
alwlrvil been communicated to the Leaders of UJe Opposition. 
I ask . my friends on the Treasury :Benches to insist '\"hy should they not 
follow in this country the practice which has been followed in England '! 
Whenever a confidential arrangement is being made by the Premier or by the 
Cabinet in England and If it is not. in "'ftIe inte e t~ of the public to publish 
it, it is at least p1aced before the OppO>lition e de '~  This 'is an important 
quest.ion as it hrys down a principle of rail-road communications and for th. 
future development of our railways a'Jd roads. ]n 1938 We had':a full (llscus-
sion on that subject. 

Sir, I'o not think it· wi1J always be the case that our ra.ilwlIYil will make 
huge profits as they have done IlO\\'. At present they have heen able to make 
huge profits for two reason'>. One r{,ason is t·hat they have put up the rates 
and the second is that they have huge military traffic tt() tackle but the important 
thing to remember is that there have not been renewals and repmrs as they were 
necessary. But. these conditions ('allllot last long. The freights and the rates 
that are being charged to the public at present are exorbitant and t·he country 
cannot. ff ~d to Pa'Y them always. Besides. it should now be realised that the 
railways are now the-property of t.he Government of India and it is our duty to 
see that the railwilYs give us sueh a return 88 would enable the Government to 
keep them up at a fair level and also lit the same time to keep the rates and 
freights at a fair level. Therefol'e, I do believe that the road communications 
should be made in II way thHt they do not adversely affect the railwB,Ys. 

When we were diflcussing road comDlWlicatiom, I did point out that the 
river traffic has also to be d ~ e d .. We have alrf'ady found out that river 
'traffic is very essential in iimes of war, aud may I tell my Honourable friend 
'ihat even the country-craft have neen playing a most useful part so far as this 
mr is concerned? Tllt' Government have takE;P cart" to develop. country-eraft 
on the Western coast and they with the steamers and the rllilwaYI! are doing a 
most useful work. Not onl" that but it is a well-known fact that in order to 
l'elieve the railway n e ti~n, cotton from the Punjab to Bombay side is being 
brought from Karachi to Bombay by country-craft and the Government PRofIJ 
75 lIrkhs of rupees for the insurancE charges out of the general revenues to help 
Railways t.o keep up this line as well as to protect the businesil of cotton 
"oming froIlt the PUlljab to Bombay via Karachi by lJIeallS of these country. 
crafts. In fact, I was often surprised how the GovernmE'nt of India and how 
t.he i n~e Member couldjustify spending 75 lakhs of rupees on the insuranC4t 
of businessmen's cotton that. theRe country-crafts bring from Karachi to Bombay_ 
But. I ~ told tlmt because tht rmlwav facilities could not be made available 
now and these lines should be kept up that the General Exchequer had to pay 
this amount to keep up these lines and the trade and commerce. But it ought. 
to have been a charge on the ra.ilways. My contention ,is that the railways 
should pay. But we had created anot-lier Fund which is called the War Risk 
Fund in which we have accmnu'ated nearly 3{) crores of rupees and I believe 
it is out of that funrl ~ t these 75 lakhs have been taken and given away. I 
must say, however, that the in~ n e mtes t.hat the Govemment in Commerce 
Department have been able to arrangE' and to get are very economical rates and 
'although many businessmen do think that this wa§ an indirect way of sub-
~idi~in  ,;orne 1n8I\1'an('e Jn i '~ hilt it is not so. TIlt' real fact is. that the 
l'uilways could not ('ope with the traffic lind lines 11ad to be kept up;therefore 
the country-craft IlliG to he encolll'Rged and even tlle losses which would have 
he en incnrred by the e ~ nt  anrl ind i, t ~  were paid hy our Exchequer to 
the tune of 75 Iakhf' 1)£ rupees. 

T haW' stretched thi; point at some length because I want to impress ~ 
the Horu:e the· d~ e e t of country crafts and river erlrftB are as muob 
important. 9fl the development of roads. :linca the railwa.ys have beeome the 
property of the St&t.e. 1 do hope that the HOllourable Member for War Trsn!ll-
port will consider the question of country craft·s ;;eriously. These country Cl'afta 
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have been brought illto existence, they are being fitted with motor power wit·h 
IImall engines, I am sorry to bring ~ {.he n tie~ of ~e Hou,se that durillg 
the last war 1914-HHS several such Important mdustnes whiCh were deve-
le>ped ~e e discontinnoo as soon as the war was over, This was d ~ ~ eS ~ e 
from n~ ted interests, I hope the GovernllJent will Hot pUl'sue a SllnIiar pulleY 
now after thb war is over. I also wish to point out that in making agreements 
with any gentleman or ally company, the points which Mr. Chettiar referred 
to should be taken into consideration. Sharps must be distributed among all 
e ~ '  of people. The t>hares should nct be concentrated in the hands of any 
single ge.·ltleDlIu, 01' big group 01' very few rich people or otherwise the result 
WDuld be that thf'Y will come to have influential int-areat in that undertaking 
which would then· stand in the way of development of other resources in the 
QouutJ:'y. Another point I wish to stress is that the agreement should not be 
41!1tered into for any long period. In fact. the agreement which you are going 
\0 make nt present will be in pl'oviuc(!s which are governed by section 93 where 
there are 110 populnr Legi!tlatures. Honestl)' speaking I feel the Government 
of India will advise the Govemors of those provinces and they will simply e8Try 
out the orders of the GovenlmeDt of India. Of ~ the Governors will 
eJt e~  the views un behalf of their respective provinces, but they will not be 
lhe views of the public of those provinces. If the Legisltrtures had been func-
tioning in th9Se pt'oviuces, then those Legislatures could have been consulted. Tn· 
~e absence of the Legislatures in those provinces, 1 -lo request. that the agree-
lIlent which you may make ,should be for as small a period as possible in 'order' 
that if and when the legislatures ccme to function they may have the oppor-
~ nit  of exprelil8ing their views wit.h regll'ld to the agreement, for it6 ene ~  
or otherwise. If y:ou make the agreement for a long period, such as t,hirt.y 
years, then the liability will be there. The utmost that the Legislaturi'o, wlien. 
It comes to function, can do i8 to break that agreement by pa.ying heavy COlll-
~n ti  which nobody would like to do. Therefore the agreement should b(-
for a small period RlId it should also be subject to the conclition that it can ~  
brought up with '" reasonable time notice before the J~e i t e whenever tho!;le-
Legil'llaturcs come to function. ,-

l'ufortunateJy very recently one of the most imoprtsut provinces m India,. 
BeHgal, has passed under section 93 regime. Tht: river commlmicmon palys a 
fery important role in Bengal. A:;'l person who has had long dealings wit.h 
Bengal, I call assure the House t,hat development of river transport is very very 
essentia.! for Bengal, Rnd the railways ought to taoke the d!>velopment of river 
eommunication much more seriously there than the development of rO!lds. 
8engal is not a small province. Everything there depends upon river crafts. 
l'housands of tons of cargo are discharged in Calcutta hllTbour through river 
crafts and everything that comes to Calcutta is taken into its interior through 
the river. Very little pr')portionately commercial traffic goes through 
roads. Moreover ver,}' little could be done for roads there because roads canno' 

,be easily built on account of soft nature of fhe ground and also owing to he:wy 
rains. Therefore, it. is equally necessary that :rivel communioo.tions should he' 
developed in BengaT simulf:meously or much more than road and that too 
without delay. ' 

Furthennore in forming these oompanies, one has also got to take into con-
sideration the right of the existing companies to get a fair deal. Small people 
may be giv-en smne help, they can co-ordinate with big companies. Small lines, 
with a range 0f 15 to 50 miles, witb one or two motor bus<ls must hI' co-ordinat-
ed rather than monopoly be given to Rome big companies for all the roads in 
the pTOyince. '!'he big ~int n  roads connecting impa.tant cities may be 
taken. over in co-ordination with companies, but. sman connections which are 
being run with. one or two buses must not beo entirely brolten. After all b'f 
thesd sJ?aTI eolluec.tion and otherwise, poeple hIlve Q. tendency to look to the 
meohalllC'al dev-elopment of the country. These small parties and compllBies 
beeome their own workmen. their own fore-men, I\nd as osuch fhe,v form a very 
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'useful limb ill the development of industries specials mechanical in the count.ry. 
In fact 'for three years after war broke out, we wel'6: very very short of mot0r 
and other nH'chanics, alld e\'cn today, we 'cmmot say that we -have plenty or 
-even fmfficient memher of mechunics, to d,-i""e or mend our cars. If you restrid 
the activities to big ~ di te  or big groups, then you will take away from 
the small ~ e the initiative to look to the development of the mechanical 
side. Most of the people will then ha,ve to be content.ed with small Goverli-
:ae1lt johs. I do beseech that small lilies or ff'eders must. be kept. up not onl,v 
that but inducements must be given to ~U owners by placing more cars at 

-their disposal on easy payment system. You should not always look to a retum 
of four or five per cent as Mr. Gwilt suggested ~ t e  over the monies that 
you may advance to these small owners. Every endeavour should be made to 
make people keep on to some sort of business mther than service and if they 
get on to the business of motor cars, \vhich they are doing and planning, tben 
it w<,?Uld be a- very usefur addit,ion to the ino.nstries of the country and righi 

. employment. 
I once more a8k the Honourable :Member for \Var Transport and other Hon· 

ourable Members to take the House into confidcllce as often as possible and 
specially to take the Opposition Leaders into confidence as much as they can. 
If the Treasury Benches do that, then it will make the Opposition to take 1'(;,111 
and greater interest; otherwise the Opposition would naturally feel much if the" 
are kept unaware of lllany useful actiyitie,,; of the G.overnment. It ie bec&.use 
the Government do not take the Opposition into confidence that makes the 

'Opposition say, what are we to do, me we here only to make speeches and 
criticisd and go ~I f  If,y<lu hone!'.tly and sincerely take them into confidence, 
then the Oppositiollwill certainly think it worth while to remain jn the House 

-.and contribute their best for the betterment and development of their country. 
You must now definitely give the peopie their equal rights just as all the people 
in civilised world are entitled to and get from their Governments. 
- lfawabzada Muhammad Liaquat Ali Khan (Rohilkund and Rumaon Division!> 
Muhammadan Rural): Sir, my Honourable friend Sir Frederick James (lescribed 
the attitude of the Leaders of l'arties in agreeing t{) reconsider the demand which 
was rejected by t-hc H ~ us a sign of approach of varliamentary mentality. 
I. thillk, :\11", PJ.'t'"il1ent, Illy HOllourablv hi,'lId \\-as 11(,t quite correct ill his inter-
pretation of this matter. The Honourable Member for 'Var Transport _has 
admitted himself that when this demand was put before the House on the last 
<>ccnsion sufficient infoIDHrlion and sufiicieut material ,vas not made available 
to the Members of this Honourable House. ·In ot.her words by rejecting this' 
demand the Opposition I)arties had shown that they were vigilant; they have 
proved that Government generally depend on their luck, And I am glad, Sir, 
that at least in this case the Honourable Member for 'War Transport has shown 
a mentality of responsiveness. As far as we on this side of the House al'e 
concerned, 1 have btated it before lind 1 repel1t it again that We always look at 

-every questiun 011 it;; merits. Govel'llment should not expect that we would 
cast our votes blindly, as my Honourable f 'ien~ Sir Cowasjee Jehangir did on 
the last ·occasion und intends to do on this occasion. 

Sir ccwasjee Jehangir: Blindly? Why? 
lfawabzada Muhammad Liaquat Ali Khan: Because on the last occasion on 

the admission of the Honourable Member for War Transport himself, he had 
not plsceo. sufficient material before the House to justify it in gra.nting the 

·money. 
Sir, reference has been made to the meeting which took place between the 

War Transport. Member and the Leaders of the various Parties in this House, 
I think lowe it, to· the ~ House and to the HonQurable Member in e.harge of 

-'Tranllport to place the correct facts before the House. n has been suggested 
by some Honoural:lle Members that my Honourable f~end Sir Edward Benthall 
haa in an insidious manner broughDorward this question of post-war polley 
'with rega.rd to rail-road coordination. Let, me ten this HOUBe th.t the Transport 

< 
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t~e e  would have been only too happy to get his ~  lakhs back without com· 
mitting Go;ernment to any policy whatsoever. It ~ done at the suggestion, 
not only suggestiolJ but on account of the pres8ing proposal thllt was put foro. 
ward by us that before we 81'e ask¥l to vote this money we must know what 
is going to happeu with regard to road-rail transport. And I may say that-I 
do 1I0t, want to use the word" pressure "-it was persuasion frOlil us that induced 
the HOllouruble Member to eome forward alJd place his proposClls with regard 
to future policy. My Honourable friend Dr. Banerjea himself has stated that 
whatever is contained in the speech of the Honourable Member was agreed upon. 
between us and Government. If some of us have not been able to carry the 
members of our parties with us the blame cannot be laid at the door of the 
Honourable -Member for War 'l'ransport. As fflr as the Muslim League Party 
. is concerned, I fClll glad to state that there is no difiel'ence between me and. 
the members of my party. We consider that ill the public interest it is neces-, 
8nry that the people who are eonnected directly or indirectly with the question. 
of l'oad transport should have a clear indication of the policy that is to be 
followed· ill that respect. Sir, it. hag been stated by some of the Honourable 
Members who feel rather apologetic in reconsidering this matter in the form 
,)f <\ 1'1l1'pl'>IIH·l!tary demand t ~ t the House was wrong when it rejected this. 
demand beca1lse it Wiis l!ot COllllected in allY way with the future policy. I 
do !lot agl'pf' \Iith :·hell.1. 1 think that this demand alld what is being done 
by Government with regard to road transport and the future transport policy 
are very intimately int-er-connected; and therefore when my Honourable friend 
Sir Yamin Khan had moved his out to omit this demand from the budget he 
was justified, and subsequent events have shown that the attitude that was taken 
by the House on the last occll'Sion was a jutifiable Itr:d justified attitude. 

Sir, some objectiol1 has been raised with regard "to the principles that are-
enunciated by the HOlJoura.ble Member for War Transport while presenting this 
demand. Some Honourable Members seem to think that it would be wrong fQr 
this House to express any opimon with regard to this question of rail-road co· 
ordinatioll. Sir, there are f)lliv a few alternatives which can be considered. Th,: 
first is that the ~ti  of road transport should be left entirely as it was ill 
thp past, that. the road operators should have a free hand to develop the road 
transport in any llJallner that they may like. I very much d~> t if there is any 
one ill this House who would· 811'iOllsiy suppOrt a proposition of this nature. 
The ,,;('cond n n ti t~ is that the J"lIihnlj s should take complel:echarge of road 
transport ahf). I do lIot thiuk that that a-lso is a proposition which would 
receive the approval of tlIi" H(m,e. The tIm'a proposition is that the Pro· 
"incial Govcrnmet.ts to tllt' exelusiull of the railway,.: shonlJ be given a free Land 
to nenl with the present operators and the question of road transport in any 
wa.;; they Iik!:. I feel that the majority of opinion this House would be that t.hat 
would not be a very desirable pl'opositic)n either. Then the only other method: 
left is that the i ~ , the Provincial Governments, the present operators and 
the public in coop(>ra.tion should develop the road transport of this c()\)lltry. 
That. is the policy which Government have accepted alJd which tuey have placed 
e~ e this House. Now, Sir, I think what is happening at presf-nt in the 
various provinces is a sufficient argument in support of a general policy which 
should be followed throughout th(> l"ollntry. You cannot restrict a certain 
policy to a certa.in area. The question of road transport is one which concerns 
other provinces very intimately. And it ie a matter which is inter-connected' 
between province and a provlllce. It has been shown, Mr. President, that some· 
of the provinces are carrying on in a manner which cannot be described as a· 
\'cry sati"faetory one. They have ignored the railway,,; they have ignored the 
p:esent operators. I? other in~e~ monopolies lire being S ~d for OIIrtam 
blg firms and vp.sted lIlterel'lts. So It IS necesRM"y that we shoulltbave a gen&ral 
policy for the whole ot India which we consider liS a f i~ proposition and whieh· 
ig in t.he interest of everybody coricemed. Therefore, I submit that the deRire 
that hlt·g been expressed by the Hnourahle the Wiu Transport Member that 1.1e 
would be in a. better pOl'lition to negotinte with the provinces if he was aasured-' 
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that he had the backing of the Central Legislature, is.a very legitimate desire. 
,One of the Honourable Members suggested, "WeD, what happened. with 'e~ d 

to food; the pro-rinces did not eo·operate ". For the sake of argulDent, let Wi 
presume thilt the.provinces or some of t.he provinces will not oo-operat-e with tne 
H(lIIourable the War TrnnElport Member •. but if they do not, co-operate, we shall 
Qot be in a worse position than what we' ,*,ould be otherwise. Therefore, is tluwt 
.. any argument that because there is a fear or there is a. remote chance of the 
provinces not agreeing to co-operate with the Centrv..l Government in the forma-
t,ion and promulga.tion of II. policy with regard to rail-road transport-is· that uny 
argwnent, that we should not even make an attempt in tltat direction? And, 
therefore, Sir, I t,hinlf that it is very essential thati this House should give its 
approval of that policy which ha>: been plll!'ed before thi!l Honourable House. 

\Vhen we were considering these proposals, there were certain principles 
"'hich we had accepted and there ~, I Hm glad to say, complete agreement 
et~en t.he Government and ~e e  I have already referred to two of the 

!.PrinCiPles. The third one was tliat the present operators' rights should be. 'protected fully. In other words that in the formatdon of any complllly they 
; should .be given full ~ e~ ~~ ~ J E  ft ~i ~ et  . ..andthatLa.ro.,.glad 
[ to ~  IS one of th.e ~ I' e  that .lIave been put. forward .by the. Gaverument.-
l i'f ~ ~ , t e e are a largb number of employees who are 8't e en~ engaged 
in this trade. A provision has been made that in any future development in 
any future scheme of things, those persons who are earning their bread t<>clay 
shall receive preference in the matter of employment. That, Sir, I think..,is a 
proposition which should commend itself to the Honourable Members of this 
House. 

Then, we have accepted another very important factor and that is that in 

)
the mlrtter of road transport, no one particular interest-whether it be Railways, 
<>r the Provincial Governments, or the present operators-should have supreme 
control. That to me, Mr. President, seems t<> be the only policy that we can 
follow for the time being, and as the whole scheme is based more on ~~ e  

tion between these various interests than on coercion, it is essential that no 
particular intereRt should have a supreme control over the romI transport. 

At, present we sensed a great danger that on account of the inflationary policy 
of the Government, there was plenty of money in the couniry in the pockets of 
a few contractors, profiteers und bribe-takers, and therefore we thought. that the 
,road JinDaporl should not become a prey of the greed of these people who do n07· 
, know what to do with their money, and that they should not he allowed to COIl-
, trol and take complete hold of the road transport of this country, Therefore, it 
has e~n proposed that \!o ~~~ i ~ , nt~ e~t ~ t ~~e ~ J SP t t ~de shall 
be entItled to buy more llnn'r-a  cerlani numlierru snlll'es and in that way we 
have protected the road transport of this country falling into the hands of ~ few 
profiteers. My Honourable friend, Mr. Chettiar, rightly suggested that the 
method which may be devised to give effect to this policy should be like the 
one that was adopted with regard to Reserve Bank and it is on account of that 
;that it has been stated by the Honourable the War Transport Member that the 

r'.-Government will ~ee, if. possible, and adopt such method 'Which would restrict 
the power of votmg WIth regard to the exchange of shareR which may take 
place later on. • 

S~ , therEl has been n ~ e  undf.sirable feature in the industry and com-
merCIal development of thIS country and that has been the existence and the 
. ?ontl'Ol of the n~  lIgenci.es on t ~ ind~~  of India. They are indeed 
In a very happy posItIon, TheIr mott<> IS 'HeBas you lOSE, tails I win'. The 
mana¢ng agencies nevel' lose; they make profit when something is !101d thPl 
make commission when something is bought, tbey <Iriake commission if'ther'e 
'is a loss, they maie i i ~ if there iSI& profit. Therefore, we have elimi-
nated the system of managing agencies, which I am glad t{) Rav has received 
·the approval of pract.ioally every section of this House. . 
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I think that., the policy which has been laid down i" one whieh should, in 

fact, receive the support .of this Honoura.ble House. I e~  . ao not ~e thd 
there is anything .objectionable with regard to any of the pru;tclples which havp. 
been laid down. Of course it. has been pointed .out, and nghtly SQ, that all 
"".ill depeud on the manuel' in which this PQlicy is carried out.. If t ~e GQvern:'i 
ment, in carrying .out t.his 'policy not only follDw the letter of this policy but t ~ 
i!pirit of it, 1 have no doubt that it'!'ll prove satisfactory for everybody conl 

~e ned  'k d 
There are, .Mr. President, one or tWQ points to which I would b  e to raw 

the attention of the Honourable 1Ielllber of t ~ Government. Oue is that 
. when there is a question of floating ~ n  or fixing .of zones 
1 P.M. .or the fortnation of various roads into certain areas, I hope the Gov-

-emment ,,-ill take intoO their confidence aud consult with the present operatDrs 
~nd they shall treat them in every way ,Hi real partnerI'< in this ente i~e an.d 
nDt as those who should sit . .on the e!ige of the carpet. After all the Idea la 
-:that there sha.U be complete CO-Qperation between the present operators, whor 
have nQ dQubt done a service in opening .out, the road transport and whey' 
-deserve a very sympathetic and a very friendly consilieratiQn, and therefore 1, 
would suggest that what has been happening so far-in other words that they' 
have been treated as untouchables and. they have been kept quite ignorant of 
t.he policielil that have been followed in the variQus provinces-will cease and 
t.hey will be taken into confidence with regard to the ~t e develQpment of the 
Toad transPQrt of this country. 
Now, Sir, there is just one matter to which I would like to draw the 

:a.tt.elltion of the Honourable Melllbers of this House who seem to be under the 
impression that nothing should be done ,dth regard to this matter. I have get, 
here a copy of the Central Provinces Government Gazette. Under the Defence 
of India Act they have been and they are creating monopolies in the matter of 
road tran:-:port-. This Gazette is of the 9th March 1945.' Firstly it confers all 
the powers of the regional transport authority on the Chairman of that authorih. 
The lIonourable Sir Sultan Ahmed (11ember for Information and Broarl-

{:a"ting): What is the date? 
lfawabzada Muhammad Liaquat Ali Khan: 9th March, 1945. After that it 

gives power to this 'nt ~ n that. he should give permits tQ two firms. I ~  
not think it is necessarv to read out the names. Thev are two bicr firms for 
whose benefit the efe~ e of India Act has been used. Not only that, but 'it 
has been stated that while giving permits to these two companies, the permits 
shall not he given for a lesser period than five years. My object in referring to 
this matter WAS only to show toO the Honourable Members of this House" how 
monopolies are heing created by the Provincial Governments III favour 01 
-certain vested interests and capitalist companies. 
1Ir. T.  T. Krisbnamacha.ri (Tanjore cllm Trichinopoly: Non-Mlilhammndan 

Rural): By autocratic Governors in Provincial Governments under Section 9S. 
NawabDda .nhamm&d Liaquat Ali Xha.n.: :My Honourable friend sa.ys it 

is an autocratic Governor under section 93. He probablv does not reao. ~  of 
tJ:t.e Punjab papers. .1 could refer him t.o a democratic' GovCl'nment in a pro-
vlIlce. next door and If he were to know all that was happening there in regard 
to. thIS m!1tter and how the road operators are being pushed off the road, I 
tll1nk he would not. have made the interjection that he did 
All that I want is t.hat there shall be an uniform policy and that this Gov-

e ~nent should make every eff?rt to bring about. and give efff;ct to that uniform 
~  J IU1\"e hudrepresentatlOlls from the nresent operator,;. Thev themselvf's 

desire t.hat in their interest i~ would be better if there was an ~if  poliC'y 
throughol1t the eO ~nt ~  Their complaint at present is t.hat they gQ to t ~ 

officer concerned SIX times a day and no information is f{iven to them as to 
~ t is being done, how it is, being done and what woula be their fate, Sir. I 
thmk the House 'Would recognise that the present .operators liave contributed 
much to the development of road transport. Until such time as we decide toO 
n t~ n i e all the in~ t ie  ?f the country, I th,ink the road operators are 
en t ~d to have a. fair share In any scheme of t ~  which may be devised 
'by thiS Honourable House or the Government. 
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Then, Sir, there is another point to which I would like to draw the atten-

tion of the Honourable Member for his consideration: that while aUotins 
shares to the present operators, consideration will be given to the question of 
the holdings' of pemlits by them. There are some operators who hold permits 
to work on a certain route. But on account of the war aud on account of jihe 
fact that their lorries were requisitioned by the military QI.', given to the mili-
tary for the purposes of war, they have not been able to replace those buses 
and those lorries. Therefore I would suggest that when giving shares to the 
people in a particular company, these persons will_be given efe en ~ 80 t·hat 

'. they may be able to take part in operating the road transport. There is ne> 
question of any favour. They do not ask for any fa-vour. If a- person holds. 
let us' ~U, a permit for two lorries, well he should be allowed to invest to the 
extent'oi' the price of two lorries into this company and get shares on that 
basis. I t.hiuk, ~f  Prpsident, t·his is a- fair proposal and it should not be con-
sidered that because t.hese people, ~t  they hold permits to operate on :. 
certain route do not pOE¥!less any lorries at present for no fault of their own, 
therefore they are not entitled to partake in the fomla-tion of any particular 
compa.ny. 

Then, tiir I ,,'oulJ request the Honourable Member that a.s soon as the 
! House gives its approval to this policy he should take immediate steps to see 
'that at least the I.>efencp of Iwlia A(·t. is 1I0t misllsed. by any Provincial 
Government for this purpose. It was never illtended-I do not think that 

,any af the Members of this House who voted for that Act would have ever 
thought-that this Act would be used to confer favours, to crel\t(' monopolic:!I 
in favour of certain capitalistic intere8ts. 

1Ir. Ii. •. Joshi (Nomiuat.ed X(tll-Official): \\" e vott'<i against i r,. 
Hawabuda Iuhammad Liaquat Ali Khan.: 1 n~ glad my Honourable 

friend voted against it. 
I want· to impress upon the (ioverlllnent that the Defence of. India Act 

could not. he intended to be Ul"pd to giY8 favom,; to eertaiu companies and 
therefore the, should see to it that the misuse of this Act is .,stopped 
innnediately. . , 

Sir, a" Lsaid bdor(', the policy whieh, has beel! enunciated by thellonour-
able Member has got. the complete ~ of my Party. Not only that but 1 

. feel and I think I aIll right in saying that-that barring a few exceptions it has-
the complete snpport of this Honourable H ~  It is not that we think that 
we Ul'C conferring any boon on the Honollrable :'lember. It is becaut>e we feel 
that this state of afiairs cannot be allowed to continue in the interests of road· 
transport, because we feel that a policy of drift will not help anyone, because 
we feel that this question of the road transport of the country is of great 
importance. It is not only a question of making profits, it is a question of 
providing conveniences for the peoples of the country. Besides it is a matter 
which proves very important in a time of emergency. The rail road transports 
of a country are indeed national assets of that country. Until such time as we 
accept or the House accepts a policy of nationaliRing the road transport as it 
is done in the case of railways, the next best thing that can be done is ~ work 
this in co-operation with the railways, the Provincial Governments, the presenti 
operators and the general public and if the Hdnourable the War Transport 
Member gives effect to this policy in the Rpirit in. which it has been conceived 
I have no doubt in my mind that it will prove of great benefit in the mattoer of: 
the future development of road transport in India. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-asbembled after Lunch at Half PaRt Two of tlie C , ~ 
Mr. P e id~nt (T.he HonouralXe Sir Abdur Rahim) il1 the Chair. 

Kr .. Bhulabhai J. Desai (Bombay Norlhem nivisions: Non-Muhammadan 
Rural): Mr. President,. the ASRP1llhh' hfi!': rlln t~ n , ~t d COHr!;e for this 
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o)tlthilOll cm4 it ili WW:i perUillISlole to count the 1088(:1; and .he gUill", It. would nOil 
be au UlllUterestiug specu!atlou. J. do reCOillllitJUU that ill iUuw'e, whoevel' may 
. Ut! in charge of Uovernmeut, wijl tin~ it m lUll heart to "aoY at the. end of tne 
.ABsewbly <loud to tell each other exactly what wc thiuli.. lVlany years ago, .l 
~  appearing in a case iuthe High (jourt where the HOllourable Leadel' ot the 
House 11> highly esteemed and well mown and respected. He was abseut. 
during those days but; I was asked to a dinner of the B,ar Association land 1. 
understood that it was instituted by ~i  Edward Chamierl where ~ e judgei ana.. 
members of the bar and one or two extremely distinguished guests were 
aHowed to ~e present. 'rhe dinner ran nearly to 3 o'clock in the morning for 
more reasons than one; but among other things it was understood that the 
bench and bar wou!d just tell each other what they thought of each other; and 
it was expressly meant for that purpose. I was at that dinner by the eO,urtesy 
of the leader of the bar in Patna and I found myself in an extremely congenial 
atmosphere. One of the leading members of the ~  got up and said, referring 
tlO two judges by namb-he said if Mr. Justice So and so had a little more 
mercy, and Mr. Justice So and so had a little more retlion, we might have had 
a better judgment; I think that expressed fairly roughly the human inequalities 
of life which we find reflected in the examples of this world. Therefore I have 
no 'desire, a day not being allotted for that purpose, to ~ t any accounts 
because I must confess that the account of the institution as it now exists muall 
necessarily in itself be a very poor one, so poor indeed' that a great deal of what 
we say has very little effect, except on the world at large; and we have got into . 
a state of mind where the ollly cure is, what I believe one of t ~ Members on 
the other side said, a real radical surgical operation; as I cannoi; see· any oth6r 
way in which, so long as we are going to function under what is calleu the 
present copstitution, it has any real purpose left. \Ve devoted five years to 
the performance of carrying on a propaganda so that men may learn under 
what conditions we work. Out of the remaining five-a span of life which is 
very unusual in any Assembly in the world but which by the fort unity of world 
war has cGJttinued to exist tm today, we had a still more chequered careEilr. 
In those years, as the accustomed language of the. other siele runs, We wehh 
into a wilderness. It is a very unpleasant kind of wilderness, at aU events on 
the physiea.l side of it; and when we returned here we find. that we are work-
ing in exactly the same conditions S~ ' ef e t e same vote-I would not say 
the same lies-but with the 'same result. I am very happy to say that on the 
very last day of this Session at all events-and I hope it is the last of its kind-
I was able at all events to come to some agreement with a gentleman on t ~ 
opposite side. I welcome that as an oasis in the desert, because I do not look 
forward to anything better than ploughing the sands on the other side for f.I.,. 
long time to come, unless things alter. I say this thing, not as a mere fa.cetioul. 
speech, because on a last day like this I wish to be quit.e . plain as to the lOSSeS 
and gains, without coullt.ingtbem and without intending to cast any. reflection 
on any particular individual. The fact, however, remains that the syl'lt.eID 
under which we are governed is a syst.em which cannot a.nymore bear t.he strain, 
of complete disguise, where I think we live !l life of st"H-deception, br-cause to 
expect that anything will eyer be done for the good of t.he people except M, a. 
profession, while this constitution lasts, is a t.bing which on(> mUflt not hope 
for: for I fully realise that the preqent constitutron is onl;v intended just to 
govern this country, collect taxes, keep what. is caned law ana order, and 
otherwise be comfortable ollihe ot.her side of the Honse. They do eyinee 1\ 
little pleasantness and nappiness during the question hour: but· it i" a Vf:-:y 
fleeting sort of pleasure for they can always say, .following ,our 'MIling-that "if 
the Honourable Member will not answer a guestion. w11'1.t is the goorl of 
prE'ssing? I cannot help it." So he tells us exactly ~ ' t he want·s to say 
and omits exactly what hE' wants t·o omit. except-when they ~ ' ~ e Rt' 'd, 

when t.hey beg;n to rpnd :'lomething from the back of the 'PaC't'. F.x("Tt for 
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tha:t and for a certain alUouut of ~ i ti e bU1:,mesti, we have had no chllDgs. 
This constitution has been tried loug enough, and I think the sooner it is wound 
up the better for all of us, because till then there is no future for this countxy. 
as fa.r as we on this side of the House can see. There is SOlUe future for a very 
short period of time for. those on the other side if they think it is a comfortabte 
future--that is another matter; but. I am looking to the larger world for the 
purpose of the statement I am making, because we fee ~nd We realise fully 
that without a constitution where both sideo of the House arc responsible for 
the pe9ple, with an alternate Government if the one in power willno;t administer 
it for the benefit of the people, is the only possihle solution of the great 
problem which is llOW before the couu1.ry, and the problem which it is now 
.professed is before the world. 
Having said this, 1 will corne back to the >iubject immediately before us, 

on which for once in many years, I am glad to oay, we were able to sit down 
and come to an agreement.. The subject is somewhat old in the sellse that one 
has got to go back to the days when the Motor Vehicles Bi ~  under discus· 
sion in this House. At that .time it was indeed known that motor vehicl6li 
were plying for public transport, both of goods and human beings, and it is 
good to know the-environments under which this agreement Wag arrived at. 
There was t~t t competition between those who ran the buses hetween 
themselves and there was competition between the ra.ilways on the one hand 
and all the persons who attacked each other on their own course. I recollect, 
gebting out of the Delhi station, we SaW nothing else but a large number of 
undecipherable boards on motor vehicles intended for many places, holding 
out OIlC attractiolL indeed, that whereas the railway train will only stop at 
specified stations, ·the bus will take you to your door, so that there was a great 
deal to be said for those who competed with the railway; and if they did render 
any specific service it had a value of its own to those at a.ll events who did noli 
have to struggle between terminus and tenninus as my Honourable friclldR on 
the other side are accustomed-they only go from Bombay to Calcutta OF 

Bombay to Nagpur and so on and to them these things do not matter. The 
urban world of India is a >thing of very little consequence and probably of very 
little knowledge. Hence it was that the problt'nl really became difficult and 
without visualising what has in fact happened h:)W. when the-questiou arolle-
·3S to the appointment of one of the representatives of the Railways on the 
P ~ i  Transport Board, I ventured t{) say that it should not become what 
:1fI-; been referred to as, I do not mind repeating it-a Frankenstein. In aU 
probabili!ty, as it happens, large capital organisations of this kind even in t.he 
hands of a Government might easily absorb the poor man in so far as the 
struggle goes. It was then only intended f()l' the purpose of an experiment so. 
that there would be better co-ordina;tion and in that spirit. of helpfulness I 
agree-d to that proposition. Since then events h8,'e moved very quickly. ~e 

transport world hus altered.. The Railways have worn out in many countries 
and in this ~t ~' particularly large number of trackfl-I would not say pro-
portiona.tely so farge but still large enough-have actually been lifted in order 
to GHsist the world war in other spheres and we have come to a stage, where 
without replacement or repairs, we are being told that for the purpose of It 
pilgrimage in daily life just about 40 per cent. of the tranHport is all that iii 
available for civilian use and hence oTle began to realise. that probably this co-
ordination is a necessity. It may well be that the Ruilwa."-H will begin to carry 
on with their HCf'llst.omeo. strength of "ehides and engines hut none the less thif4 
country hns yet to be' opened up in a lnrge PIlJ-t. of thE' rural areRR to which one 
must, pll.y att·pntion if there is going to be t ~  USE' for future progresfol iT! t·hig 
direction, I recognised. aH I ask the HOllS(, to recogniRe. that, if thc railwnys, 
o.no. 'what you  call ,the hus ownen;. whether it WIlo..'l n .. single indivirlunl or a dor-
r,oration o"\\"ning a hundred 'Cars. were botl-outside bodies, as in large parts (If 
England, they might well be left. to work out their own fate, unless the State--
i tI~ , en  with :l Hnperior authority to compel them to ill.ll in line, but in this. 
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n~ we just ce.nnot afford from the point of view of her resources and other-

wise to allow such a thing to happen. We cannot follow a. policy of 'let it 
alo11e. This policy of laissez faire' is Il. maHer which could not be supported 
because in the present condition even illotor vehicles cannot get replacements. 
,We have reached a stage where we must make our 'smaller resources go the 
longest way possible. At rt;he same time, as a lawyer, one may say ~ t the 
motor transport owner who by his initiative and adventure- and even nsk con-
tributed something to the 1;ransport of this country had acquired no legal right (. 
to what you may call the right of the road. Nobody administering Eub1.ic affairs i 
can honestly disregard the amount of time and energy, the industry and the 
sacrifice that he had put in. At the same time what is not often recogniE'ed is 
that in the present constitution the Provincial Government has aft-er all got to 
keep its own roads, so that there will have to be reconciliation of t,Bree interests 
on the basis of an equitable a.nd fail' deal. You mUBlt have regard to the pro-
tection of the railway interests, 'because ultimate}y if there are losses we have 
to make up the deficit. Even though <the State has become the owner, I believe 
the national debt represented by the ra.ilways still remains. How mueh of it has 
been paid off. I am very doubtful about. Up to nmv at all evenrt;s, there is no 
funding process to payoff the railway ·debt. It is what is called the productive 
debt of the country but I do not wish to go into "the history of this. It will 
keep me long if I do so and i~ ,will revive memories which are not too pleasant. 
Somebody said the other day, I think it is Sir Cowasjee Jehangir, that on 
account of some fl.\Ult on our part" on account of our being outspoken, some 
provisions were made in the Government of India Act. \Vell, if misfortunes are 
to come out of truth telling, I am prepared to tell the truth even SIt the risk of 
having to face those misfortunes. I am not a prudent enough businessman I)f 

the type my Honourable friend is and hence I will always tell the truth, even 
:at the risk of sufferings-. Hence it was that we examined our debts a.nd the 
National Debts S~tin  Committee to which I ha.ve called attention the other 
-day did report that· the Railways in their origin were never regarded from _ the 
industrial poinrt; of view or from the point of view of the expansion of the 
industry of this country. Professedly and on their own despAtches, the Rail-
ways were bli .. lt merely to 'serve a military necessity. Professedly. according to 
their own d~ .. patches they paid <three times the price in qrderto expedite their 
completion. That is the load of debt which we have got to bear today. No 
doubt it has been realised in course of time that the foresight of the railway 
builders of those days has been justified because 60 per cent. of the railways 
now serve exactly the same purpose after some 80 or 00 years of its existence. 
Therefore we have got to bear the debt. 

Ao far as the provinces are concerned, there is no doubt a certain a.mount of 
income now being derived from e. contribution from the petrol tax which would 
contribute to the maintenance 6f the road system of this country. But it must 
be remembered that it can only go a very-limited way and hence those interests 
must be preserved if only to enable the Provincial Governments to replenish if 
not the whole at least a part of what they have to expend On thf' maintenance 
of the transport machinery in the shape of the roads. Then comes in one of the 
most aggressive campaigns of individual visits of men who are interested in the 

t ~ transport. It is our good fortune or otherwise that everybody comes to 
liE: wI<th an appeal and tells us that his interest is- the national interest and it 
becomes very difficult to tell a man that while 1 !hall remember w1:iat he has 
got to say his notion of national interest is differelll from ours. At the same 
time YOll cannot disregard claims founded on what .v'>Y might 'call amenities or 
equities which are not founded on a correct reading of dry law. "When one of 
the transport owners discussed the matter with me. J t~  him thaii when I 

.W8S a young man and learnt law Twas t,old that a teacher had started a school 
." and had collected some BOO pupils. Another enterprising teacHer came ~ n  

I. (and started his school and did collect all the pupils of the earlier school. The 
'~ t teacher went to law and the court said: "This is the result of his labours". 

'\o.t,hel' wordll, things have got to "f!O on in this I' etiti~ life nnd .yH YOlt 

"t) 
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l'imnot resist an appeal founded on, after all, considel'&ltions of labour and 
86Cl'ifice, even though it may not be exactl;y within law. It is these considera-
tions that have prevailed upon my Honourable friends, who have done me the 
honour of agreeing with me, Ito come to this agreement, because, after all, 
these three interests had to be reconciled. 

Of course, we may easily differ on what. is to be the fair proportion in human 
affairs apd even some sort of a superior arbitration is a very doubtful remedy. 
The next beBit thing that we can do is a matter of negotiation. AJid I am glad 
to be able to say that the railways and, to the extent to which we can make, 
this House can make a recommendation to the Provincial Governments and I 
cannot say that there is anybody who had authority actually to agree on behalf 
of the motor tra.nsporrt private owners. The agreement, -roughly stated, 1 
venture to say, does a fair amount of justice to ~  of the three interests. You 
are aware, I::lir, more than I am during the long career both 8ft the bar and on 
the bench that there is always a different point of view of the giver and of the 
taker. However much a man takes, he still thinks he wants more or he 
deserves more and however little the giver gives, he still thinks he has paid too 
much. That being the human nature and you have found it reflected in some 
of the speeches in this House and I.do not blame my friends for the view that 
they have taken. But I am quite certain that if the problem is approached 
80mewpat generously in evaluating the actual assets which the motor owners 
cQ.n produce today in their usable and workable condition and if in t.hat pro-
perty they get a share of any combine, I have no doubt that, though they may 
not get all that they might have expected, I -think they ought to be satisfied 
'with what they can get under this agreement. Before I go further, I will '.!ay 
this. Although no mn.chinery is provided because it was not so easy to do for 
the implementation of these grievances, I hope and trust that. whoever may 
be the Government for the time being-meaning whatever their personneI-
will deal rih this problem in no niggardly spirit what:ver, nor in a spirit of 
-exclusiveness or isolation RS if their interests were dictating interests and the 
~t e  were mere suppliers. I have every hope they will be treatecl as if they 
were three shares in a barg-ain. If in that spirit of equality the matter is 
approached, I have no doubt that many difficult problems will be solved. And 

, it is in that spirit that J horp they will be worked. 
j'urther, our care was and 1 hope it will succeed and I say so because we 

.have been told that there have been a certain amount of commitments either 
in the matter of employment of the managing agents Or some other interests 
involved. But I have been assured that unless they became so strictly !egal-
minded that they cannot. be evaded 01' ayoided, every effort will be made t.o 
reduce such commitments to the lowest .possible amount. If that happens. 
then the greatest fear would be eliminated, namely, a large outside capitalist 
interest-I haye not become a socialist, but stiU the word must be used. A 
lo.rge capitalist interest should not absorb all the work and the labour of Lhe 
small man who has put in and who has contributed to the making of the road 
transport such a success that it has become a supplementary means of traffic. 
That having been done, I am hoping that whenever it is approa.ched the motor 

f transport owners or. ,their representa.tives will be taken into confidence as to 
what you might call the aggregate combined capital of any particular route or 
zone, .because then he would be able to say whether or not it is being over-
capitalised so as to give. t ~ i~ f  ~d ~ e  province much too large. 8. share at 
his expense, because hIS contrIbutIon IS hmlted to the usable materIal that he 
can put at t.heir disposal. Therefore, I hope care will be taken to see tha.t it 
is not over-capitalised resulting in injustice to the small private car owner. 
If that happeulil and the agency system is not established and outside capital 
is not introduced I do not think, honestly speaking, that the present motor-
car owner could. 'even bv resort to any court or arQitration, except or get. any 
more. Hence it was t.hat we have had to go through a .few hoUl"s of diiJcu8siol' 
'~nd we were able to arrive at a workable agreement. It 'Would not he 
.. -.Hpred 'who sat· in the Chairman's ('hair, for it <lid not make ~n  difff"l'E'-
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if you ultimately come to a just agreement. In addition to that, there is a 
word to be said for the intermediate stage,or what I might call the transitional ~ 
jtage, to which, I believe, my Honourable friend Nawabzada Liaquat Ali Khan '~ 
leferred, namely, that until the new organisa.tion begins to function, it muat be -, 
ieen :to that the provinces do n ~ take a big slice between <their months and run -,I 
away with some arrangement of their own, thereby putting the small man into 
Inore or less Q'difficult situation which they may not be able to bargain at all. 
Nor should they design an unlikely thing when judged by the standard agreed, 
.hich may easij,y happen. But I hope and trust that the Provincial Govern-
ments will so use the authority ,,,hich they have got under the Motor Vehicles • 
Act as not to produce any such unpleasant consequence. I hope-that during the 1-
interval, except in so far as any undertaking is aotually made, the present 
state of things will continue and the licences will be renewed till such time as 
the organisation begins to function, so tha.t  you will almost lapse one into the _ 
other without, ~' J'l'HI visible effect on the llleans of life. 

There is one other appeaJ; which I will make and which, I oolieve, would be 
successful if the agreement is carried out in good i i~ The single motor car 
owner, having put all that he had, employs himself as Q driver in addition, gO 
that his earnings really are the combined earnings of invested capital and per-
sonal skilled labour. I hope it will be remembered tha.t so long as he is reason-
.ably efficient, he would not lose that part of the benefit. In fact, it is to the 
advantage of the new organisa.tion that a. man who has actually run over a 
course of a road for several years would be a more useful person than a demo-
3 bilised military lorry driver to whose reckless driving we have become 
- P. M. accustomed at the risk of our lives. In a city like Bombay th63e 
milita.ry lorry drivers became a regular menace. As a matter of fact, I believe 
in the cilty of Delhi also the same thing happened, but I am told that a. certain 
amount of vigilance has imprJ>ved the sitl,lation. The same thing, I understand, 
-happens in the larger cities of the east, because instead of having one fJ:ontier, 
we are having not merely the nOllth-west frontier, but we are also having the 
Il:)l"th-cilstern fro II tier. l'herefoce, I Lope and trust t.hat instead of merely putting 
a plea for what you may call the demobilised military lorry driver-I have every 
symp8ltb.y with him, but we must remember that he is perha.ps, comparatively 
speaking less efficient for 'this purpose than the man who has been his own bus 
vwner and his own driver--I hope and tnlst that you will consider the man who 
has actually been running the vehicle on the roads;, At the present moment, it 
j" easy to put forward the plea, in ~ e name of demobilisation, that, we must 
-provide for the man who has returned from the army. I have been told in Mr. 
Bernard Shaw's book that if you can give a formula to an Englishman, he is 
prepared to commit a murder without the least wrench of conscience, but if 
you produce a form which does not appeal to the ingenuity or the ability of my 
Honourable friend opposite, whatever other ability they may have or they way 
'not have, they won't agree to it. Therefore. I do not want them to get away 
with the fonnula. That is £eo!' tevond the outline of the agreement, into which 
we have entered. • 

Therefore, we are quite willing to ~ t e t~e cut which we rejected. W,e 
-.did 80 under no misapprehension, as ibIS sometImes called,  be?ause whether It 
was good or bad we do not want to hang on the argument ~' C  had to take 
place some time or other. I think sometimes even n. bad kICk on .the pant to 
rouse a man is good enough rather than merely llafe gentle awakenmg. Some-
times, I think it gives him a little energy, for when the ~n wakes up.' he 
thinks it worth his while to talk to the other man. Whereas if you had sunply 
said, may I have a word with you, he will say, thank ~ very ~ , I have 
had a be:d night jesterday, so that in the aftermath.ot We }TIornmg, ~  may 
not get much out of him in the morning. Such '" ~  happens sometimes: I 
- -glad that this has become such an occaSIOn. My Honourable friend 

~ ~ d Yamin Khan !ltill maintains that he W8S right and I war. 
~n~  I do not wA.nt t.o !lhllre in this ' nte ~  I leavl' all the honoul'l! to him 
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~e e the ultimate result is quite satisfactory. Hence it is tha..t I commend 

\
'hiS restoration of the Grant to the Hou.se. I will not call it a condition, but I 
woUld call it an honourable understanding. As very often happens, an U~ 
ment that is worn out, I should like to avoid. For the last few years, I have 
.ieard of the expression 'Gentleman's agreement', but my difficulty is to find 
-"GUt which of the two would remain one, because there is no means of enforcing 
its fulfilment. ~ t t believe all . n ~ understanding 'may take a little 
.etter place than a 'gentleman's agreement', not beca.use the word 'gentleman: 

, .is baa, iIt is the best word in the English language, but because if you can find II 

l"entleman still among them. 
Therefore, Sir, in the confident belief that whoever has the duty of imple-

lllcnting this agreement will fulfil it, in the same spirit of understanding with 
which we have arrived at, I support the motion and con.mend it for the accept-
cance of the House. 

The Honoura.ble Sir Edward Benthall: Sir, I have listened with the greatest 
interest and, if I may say so, with unusual appreciation to the speeches mane 
on this debate and I have taken a very careful note of all the points made. 
<Criticism has been made by at least one H n ~ Member that the Govern-
ment shouln not have allowed the emergency grant and the post-war co-ordina-
tion policy to he linked together in the way they have been. Well, Sir, the 
!!!ituation arose out of the first debate, and my Honourable friend Nawabzada 
Muhammad Liaquat Ali Khan has fully explahIed what happened. . The kick 
in the pants to which the Honourable the Leader of the Opposition just referred 
had its effect. It.raised a rather ambiguous position and it seemed to me to be 
both the most constitutional method of dealing with the supplementary grant for 
~ e en  purposes and also likely to lead to the largest measure of common 
agreement, on a subject of very great interest a:nd importance which needed 
clarifiee.tion, to put forward a supplementary demand in this form. I should 
like forthwith to express my warmest appreciation of the Leaders of the Parties 
for the manner in which they approached t.his subject. I also express my 
agreement wif,h the view of my Honourable friend the Deputy Leader of the 
Muslim e ~ e Party who said that an agreement by the two largest Parties in 
this House with Government's policy should go far to bring about what he 
tiesirf>n, a uniform pohcy on road-rail co-ordination t.hroughout the different pro-
vinces of India. There are some others like my Honourable friend. Dr. 
Banel'jea and his Party, who feel that they cannot accept the G.overnment's 
post-war road-rail co-ordination policy without further consideration. I quite 
.appreciate and understand the position which he has made very clear, although 
I did observe that on one or two points when other Members were speaking, he 
gave a hearty, 'hear, hear' to points of Government policy. There were some 
Honourable ;l'vfembers in his Party who felt that as provincial :Ministries in the 
near future mny wish to revise their provinc.ial policy in this respect they did 
not \\·iRn toO f'Clmmit, tlll>,mAAlvAR at, t,hiR RtR.gP.. I ClRn Quit,A appreciate t.hat. point 
of "iew also. But, if this opportunity of clarifying the position had not been 
taken, we coulil not have discussed thil-; matter in' the House until the next 
Session and we cannot well leave the provinces in a state of ambiguity. A 
policy of shelving the responsibility for coming to n decision would have heen a 
policy of negation and it would not have been t,he right thing in a matter of 
slleh great national importance for us to allow the matter merely to slide. So, 
having taken the Legislature. into confidence, I am satisfied with' the policy 
whieh has been nrrived at and which I have outlillOO and which, if the House 

-wishes I am prepared to amplify yet more in one or two respects, represents the 
largest possihle measure of agreement which is attainable at this time and that 
being so, thE? Governmel''tt will proceed on these lines and will continue to keep 
the House and its. Committees 'informed of progress. 

An examination of the points raised in the debate conoerning post-war road-
rail co-ordination policy tends to show that most of them still arise out of a 
'~  of appreciation of what t,he Government's policy really is. I think t ~ 



_ DEMAND t'OR SUl'PLEMBNTARY GRANT, 194.1-46--BLYS. 2836: 
position is now a good deal clearer and I think thlit Honourable ,M;embers will 
find, if they will study the various speeches that have ~n made, that plOst 
of the points are now clearly set forth. I wO,uld particularly recommend ,. 
study to my Honourable friend ~I  Lalchand Navalrai! But, in so far a8 the 
anxiety of speakers arises out of the fear that (l-overnment will not effectively 
carry out· what they say they will do, I· can only ask Honourable ~e e  to, 
trust to the good faith of dovernment, which is evidenced by our desire to i ~' 
ample publicity to this subject and by our action in inviting comment a seMmel 
ti ~ in this sessioH by makipg a second opportunity for debate. . 

Sir, the Leader of the CongrcE's Party, the Deputy IJeader of the ~~ i , 
League Party, Sardar Sailt Singh and others have stressed the necessity of 
carrying out this policy ill the same sllirit in which the discussions have taken 
place. 1 cordially agree. _\ctions speak louder than words, and I hope that 1 v 
whNt this House llleet;; aguin they will nOT find that our actions fall short of" 
our fe ~i n  

Several speakers have urged u.s to take the operator'> into nfiden~e, and 
Sardar Sant Singh asked me to gIve further 3ssuraJ?ces to them. I wIll look 
into those points, but I must remind him that it takes two to beget confidence .. 
For confidence to be bom there must be a, father and a mother. I have shown 
my willingness to p1ay my part on mqre than one' occasion, but:r must remind 
my Honourable friend Sardar .Sant Singh that on the laRt occasion when I met 
him and his friends of the A.I.M.U.C. (All-India ~ t  Union Congress) last 
Non·mber, it waR 1 who, to use the ~ d '  phrase, was pushed to the 
edge of the carpet. However, we all regret that and I hope on thp, next 
occasion we shall get close together. Once again I promise the operatol'l:! ~ 
square deal so far as it is in my power; but 1 lllU!':t emphasise also once again \ 
that it must be a square deal for Government. I think the Honourable Leader' 
of the Opposition has put tIle p'Qsition very clearly and his contribution will prove, 
"ery helpful. I agree that, if we can carry out this policy on the level of today'8. 
debate it should augur weU for the satisfaction of all parties. ... 

SCYPl'al speakers have suggested that what has been done in SOI ~ instances· 
up and down India doeg not SqtHlJ'('. with the policy which I have outlined on the 
flom' of the House. That. mny well be so for two reasons. Firstly, Provincial 
GoYernmellt8 and the public generally have been in some doubt regarding the· 
precise nature of Gowrmnellt's propo8nJs. That, was no fault of theirs, because 
for the last two or three months and until this debate Government's policy WIl8 
still in the process of evolution. I would, for instance, quote the point about 
managing agencies which has only been clarified definitely in the last few days. 
Flirthermore, it is of course thc Provincial Governments who under the M.ctor 
Vehicles Act, whether they are ministerial Governments or under section 93, 
determine their own provincial policy; and therefore it is not unnatural that , 
there should be divergences in the different provinces. We in the Central / 

. Government cannot dictate to thf'm; we can only use influence, backed by the; 
powerful weight of this House, to try to persuade them to travel in the direction i 

of a unifOl:m policy which we bave now laid down. This we shall do. Secondly, i 

it would ·not have been possihle to explain our policy to the P'.'ovincial Govern-
ments until we had finalised it, and indeed it must have been irritatinu to' 
Provincial Governments in the last two or three months to note the' various. 
slight gradations of our policy as it has IJeen under discussion in tliis HOllse. 
But 110W that :"e ha,e reacllerl precision I can assure the HO'lse that we will dOl 
our utmost faIthfully to carry out what has been determined upon. 

I do not think the House would wish me to deal in any detail with the very 
large number of points which have been raised. I feel, 11owever, that I ~ti 
try ~d ,.deal O i e~ and.- catf'gorically with just thee or four of them, 
The fIrst ~ ~t I would like to touch npon is the e ti ~ of employment for the 

- staff of eXlFtmg operators. My Honourable friend Mr. K i ~ i, I think 
1'I\ther dp.libemt.ely. ~ id th,\t in his vi,'w OUl' policy was de;;igned to re<lnce them 
to the t t ~ of coolie.,. Tha.t, as I think the House recognises, is most unfair. 
I do not thmk I need dwell l,ong Oll that: b'lt T will ~  once again ttmt we-
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will not hesitate to try and arrange Cml)loymcllt for efficient and reliable opera-
lOrs in the most responsible J)ositions. It is indeed to existing operators that. 
we should look i?r the techlllcal knowledge and experience which will result in 
this plan being brought to a e~E f  conclusion. He also expressed the fear 
that it was Government's int.ention to introduce ex-soldiers into the road trans-
port business at the expense of existing road operators, and I t.hink the Honour-
able Leader of the Oppo;;ition felt rather OIL the same lines. The e ett e en~ 

of soldiers trained in Illotor vehicle operation and of civilians of va,rious kinds in 
different organisations who have been engoged in '.w.ar work i~ fI matter which 
will become insistent and will be a matter 0f very great importance both to the 
Central and to . Proyineial Governments the moment the war ends. In our 
schemes of PflSt-war resettlement lind development we have made pro\-ision for-
. ~ large expansion of roads and of road t.ransport. H is not by displacing exist-
lllg operators but by expauding the roads and expanding road transport sub-
stantially that we hope to provide new employment for a proportion of the-
soldiers and civilians who IHlYc contributed to winning the war. We have got 
to do justice both to the existing operators on t.he roads and to the man who has 
driven the lorry on thc road to Mandalay and we can only do this by expanding 
t.he industry. The war is rapidly, we hope. conling to a close anll if this avenue 
of employment is to be develol)ed, we -can brook no delay. That is another 
reason why Government is determined to proceed as rapidly as possible with 
the reconsideration of the rOlld-tral1sport plan, and we hope to settle the position 
oii the existing road operating staff satisfactorily before the problem of the re-
settlement of the ex-soldiers iq upon us . 

. Some Honourable J\'Ielllbers have enquired whether we propose to tuke an 
interest in all feeder services such as those running to the Himalayas. That in 
my view is by no ~e n  essential and our policy in that respect will have to 
dovetail in with the policy of the Provincial Governments. This question h8a 
been -under discussion witA all the Provincial Governments concerned and it. 
must betlonfeBBed that there are certain loose ends lyip.g about which we shall 
have to try to tie up. but now that we have settled the policy we shall be able 
to make a further approach a.nd hope to tie up those ends. In many caltes ifl 
may be possible to arrive at working arrangements, as indeed exist in some cases 
already 1 think, without taking a financial interest. It is not the policy of the 
Central Government t.o expropriate road transport concern but to negotiate with 
them and what I propose is that the ;Railways and the Provincial Governments 
shall sit down and talk the position over in eaoo case with a view t<l arriving at-
the best solution. . 

Similarly, there is in my view room for the one-man bue in some placea. 
That was a point raised by my Honourable friend, the Leader of the Opposition, 
and also by Sir Frederick James, Sir Frederick James asked what was our 
position in respect of investments in a one-man bUB. I think what I have just 
!laid will partially meet his point, but as regards the larger question which he 
(raised of "what is a substantial interest", I would define that, generally speak-
: ing, as an interest of not less than 25 par cent. or more than 45 per cent. of 
;·the capital. 
Sir Frederick james also raised a point of considerable importance-he raise.d 

it in both the debates-and I feel that an answer is due. He enquired whether 
long distance goods traffic would be reserved to the Railways. The conclusions 
of the Post-war Policy Committee on this subject were  generally: 
"(1) That short haul goods transport by road shQuld be permitted without mtriction. 

!h'" extent of short haul. that is the Bize of the 'free zone,' being a matter for expert exami-
... ation in different cases; 
(2) That long-distance !t,oods traffic by road IIhonldbe restric:Md in the intel!t8t of over-

all transport pCOllOmy. dlte regard being given by the controlling authorities to the Bp'lCial 
requirements of perishable and tragi)e good8 for rapid transport by road over longer 
distances. "  .  , -

The executive controlling authority in all cases would be the ProviDcial 
authority, but i~ is hoped to lay down the general principles under which that 
'. 



THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL 2837 
authority would act, in the form of a Code which we hope to agree between the 
Centre and the Provincial Governments. 
'. I think that covers the lllain points of detail' upon which I wish .to touch at 
this stage of the debate. That I have not covered a n ~ ' of other points 
does not mean that I have not taken careful ngte of them, but I do not think 
that the House would really wish me to go into further details at this stage. 

In conclusion, I may say that I have already stated in reply to a Short Notice I 
Question that if there i;; a demand for it., I will endeavour t{) find time during the 
next Session for further disoo.ssion on post-war road rail co-ordination. If the I 
lIouse is not satisfied with what Government does in the meantime I confirm 
that I shall certainly try and do that and it was in response to this assurance 
that my Honourable friend, ;\11'. Neogy, did not move his amendment. I hope 
that in response to the same assurance he will not feel it necessary to divide the 
House upon the passing of the Grant and upon the policy which I feel commends 
itself to the rest of the House. 

Sir, I have finished. 
1Ir. President (The Honourable Sir Abdul' Rahim): The question is: 
"That a supplementary sum not ~ eedin  Rs. 82,00,000 be granted to the Governor 

General in Council to defray the chargee which will come in course of r&yment during the 
year ending 31st Marc4, 1946, in respect of 'Working Exp",nses-MiBcellaneous E ~ e '  

The Assembly divided: 

AI. .. lul Uhani, .)laulvi Muhammad. 
Abdullah, ~  H. M. . ., .. 
Ahmad Nawaz Khan, Major Nawab lSu. 
Arobedkar The Honourable Dr. B. R. 
Anthony 'Mr. Frank R. 
Benthalf The Honourable Sir Edward. 
Bewoor Sir Gurunath. . 
B ~nd Boni, Rai Bahadur S11' Seth. 

- Chapman-Mortimer, Mr. T. 
ClaaU",rjec, Lt.-Col. Dr. J. C. 
Daga, Seth Sunder Lall. 
Dalal, Dr. Sir Ratanji ~in  .. 
Dalal, The Honourable 811' Ardeshlr. . 
Dalpat Singh, Sardar Bahadur Captam. 
Essak Sait, Mr. H. A. Sathar H. 
Ghiasuddin, Mr. M. 
(]wiit, Mr. E. L. C. , . 
Habibul' Rahman, Khan Bahadur .Shelkh. 
Hliidar, Khan Bahadur Sham8uddm. 
Imam, Mr. Saiyid Haidar. 
lwip, Mr. A. C. . 

. hmaiel Alikhan, 'Kunwer H J~  
James, ~i  F. E. 
.TawHhal' Singh. Sardar Bahadur Sarclal' Sir. 
Kamaluddin Ahmad, Shams-ul-UIl'ma. 

Khal'egat, SilO P. M. 
Kushal Pal Singh, Raja Bahadur. 
Lalljee, Mr. Hooseinbhoy A. 
Liaquat Ali Khan, Nawabzada Muhammad. 
l\lackeown, Mr. J. A. 
Mu.azzam Sahib Bahadur, Mr. Muhammad. 
~ alrang, Syed Ghula'm Bhik. 
Piare Lall Kureel, MI' . 
Ram Chandra, Mr. 
Ram N ath, Mr. 
R,iehal'dRon, Sir Henry. 
Rowlands, Sir Archibald. 
Roy, The Honourable Sir Asoka 
Shahban, Khan Bahadur i ~  Ghulam 

Kadir Muhammad. 
Siddique Ali Khan Nawab 
Siva Raj, Rao Bahadur N' 
Spence, Sil' Geol·g'e. . 
Sultan .\hmed, The Honourable Sir. 
!hakul' Singh, Capt. 
lottellham. Sil' Richard. 
Tyson, MI'. J. D . 
Yamin Khan, Sir Muhammad 
f~ ' Ali Khan, Maulana. . 

Zahld Husain, Mr. 

NOE8-lO. 
Banerjea, Dr. P. N·. 
Ohattopadhyaya, ~i  Amarendra ·Nath.' 
Datta,' Mr. Akhil Chandra. 
Deahmukh, Mr. Govind V. 
J~ n i , Sir Cowasjee. 

Thf' l]lotio,; '\:1>: adopt('(l. 

Kl'ishnamachal'i, Mr. T. T. 
Lalchand Navalrai, Mr. 
.Hail-m,. Pundit ~ i Kania. 
Neogy, Mr. K. C" • 
Parma Nand, Bh-Irl. 

THE .I!J .. TG ARH ;M;USLil{ UNI E~SI  (.A.;M;END;M;EN'T) BILL. 
(AMENDMENT OF SECTIONS 16, 20, ETC.) 

Syed Ghulam Bhik lfAiraDg (East Punjab: Muhamlllfldan):' .Sir, I move: 
'f~ t th" Bill fUl'thl'r tn .amend the AligaL'h ~ i  Univel'sity' Act. iOOo (4mentimMt 

of &tCt101l3 16, 20, et.c.), be taken into consideration."· .. _ • • , 

In D?-oving my motion, Sir: I feel that it is not necessary to. make a long 
~ ee  m f U ~ t of the m6tion but I will just briefly t~t e ~' t t.he Bill ;"1 
IOtended to achleve. 
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The Aligarh Muslim University Act of 1920 has now been on the -Statute 

~  for well nigh twentY,-fi.ve ~  and the effect of the working of its provi-
810ns on the work of ~ e Illlversity has e~~ put to a sufficiently long test with 
the result that the eXIstence of two authorItIes, such as the Vice-Ohancellor and 
the Pro-Vice-Ohancellor has been found in practice to be not conducive to the 
8mooth working of the University. The facts which have led the Oourt to come 
to t~e conclusion· that it. would he more in the interests of good working· to. 
abohsh the post of Pro-VIce-Chancellor are too many to state on this occasion. 
Suffice it to say that in 1934 the Court moved the Government to abolish the 
office of Pro-Viee-Chnncellor ~It at that time Govennnent could not see its way 
to abolish the office altogether and contented· itself with introducing an official 
Bill snd getting it passed in the two HouseR, adding Section 41 to the Act and 
making the appointment. 01 the Pro--Vice-Chancellor optional for the Court so 
that whenever the Cour.t tliinks the services of a Pro-Vice-Chancellor are needed 
the Oourt Dlay appoint one and whenever it thinks such an officer is not needed, 
one need not be appointed. 

Further experience made it clear that the abolition of that office was necessary 
and the Oourt passed a resolution by an overwhelming majority deciding t,hat 
steps be taken to get the office of the Pro-Viee-Ohancellor abolished and it is in 
pursuance of that desire of the Court that ;r have brought forward this Bill. 

I may also point out very briefly that the office of Pro-Vice-Ohaneellor has 
already become unnecessary, because important amendments have now been 
made in the constitution of the University by faculties being constituted over 
which the major portion of the work of thp Pro-Vice-Chancellor has been dis-
tributed. There are faculties functioning and there are Deans of Faculties and 
the work of the Pro-Vice-Chancellor concerning matters of discipline is largely 
dealt with by the Proctor and for the rest of course by the Faculties. Under 
these circumstances I have ~ t in this Bill to amend all the sections which 
refer to the Pro-Vice-Chancellor and those sections are enumerated separately 
in the clauses of 111Y Bill one by one. By amending those sections the position 
will be that the mention of the Pro-Vice-Chancellor, wherever it occurs will be· 
eliminated Rnd since the duties of the Pro-Vice-Chancellor are already distributed 
over the Proctor and the Faculties, the working of the University will be mueh 
smoother, in fact, I hope quite smooth as compared with the time when two 
parallel authorities th_e Vice-Chancellor ancI the Pro-Vice-Chancellor had been 
f n~i ni  . 

I may fllso mention t.hat this alteration ill the law relating to the Aligarh 
h(uslim University will bring t.he constitution of that body up to the latesfi 
approved pattern of fI University constitut.ion as evidenced by the Delhi Univer-
sity Amendment Act. We will have eXllctly the same officers and the same 
bodieR governing the n~ e it  . We have the Chancellor, the P~C n e  
and the Vice-Chancellor. We have the Faculties just as in the Delhi University 
and we have the Executive Council just as in the Delhi University. I need 
not refer to other University Acts of India but I may briefly say that t.he only 
other University in India which has iI. Pro-Vice-Chancellor is the Benares Hindu 
University but the !unctions of the Pro-Vice-Chancellor in that University are 
very different from the functions which the Pro-Yice-Chancellor performed in· 
the Aligarh University. R.eally there is no parallel between the two Universities. 

With these few words, Sir, I move. 
Mr. "dot (The Honourable Sir Abdur Rahim): Motiop moved: 
"That the Bill further to amend the Aligarh Mualim University ~ t  1900 (A"l.;ndm8ftt 

0/ MctioM 16, 3), 8Cc.), be taken into conaideration." . 
1If. 1. D. 'l'JIOIL (Secretary, Department of Education, Health and Landa): 

Sir, I do not wish to move my motion for circulation of the Bill but I shoulel 
like to say a few words at the consideration stage. As. my Honourable friena 
Ha.ji Syed Ghulam Bhik N~i n  has said, this matter h,as a history. In '19M 
t~n ~ e University, Ilpprollched Governmellt· to amE'nd the Aligarh MuSlim. 
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University Act in the same sense as is now proposed, Government did not go so 
far &8 that but inserted section 41 of the Act, under which the appointmellt of a 
Pro-Vice-Chancellor was made optional. I think,Sir, if we had been approach-
ed by the University on this occasion they might have had 11 sip-lilar reply. I 
think it is arguable that the optional power to have or not have a Pro-Vice-
Chancellor might have met the case. What has caused us a little anxiet:; about 
this Bill is this. The post of Vice-Chancellor at Aligarh must be filled from 
II.mong the e e ~ of the Court of the University and the field, therefore, for 
the selection of a Vice-Chancellor is somewhat restricted. :Many of the mem-
bers who might be academically qualified to discharge t,he respollsibilities of the 
post are already probably fully engag.ed in' Government service or in some pro-
fession. What may happen and. what has often happened in the past is that a 
person has been ~ inted  Vice-Chancellor who was an outstanding figure, shall 
we say, in the Muslim world but had neither the. training nor. sometimes tk& 
time to discharge the full-time duties and responsibilities of the executive and 
academic hf'ad of a great University. Furthermore, the Vice Chancellor of. 
Aligarh, like his colleague in Benares, has to spend much of hi,; time ill touring 
India on behalf of the University's interests, particularly its finanoial 
interests, and we therefore felt that it W1l8 essential there should 
be somebody whole-time and academically qualified to run the univer-
sity in the absence of the Vice-Ohancellor and to ilssist the Vice-Chancellorr 

if the latter should happen not to be academically qualified. A Pro-
Vice-Chanoellor has been supposed to do this sort of thing in t.he past. N() 
one will dispute that the present Vioe Chancellor, though a matherpatician ancl 
a Cambridge man, is aoademically qualified for the post, though he would, I 
think, be the first to admit that he does not and cannot devote the whole vf hia 
time to the Aligarh Muslim University. We cannot assume, ~  we may 
hope, that when, in fullness of time, a suooessor has to be found for him, the 
successor will be equally qualified from an academic point of view. ,And then 
if we could be sure of that, there is still the difficulty that the Vice Chanoellor 
oannot always be present at Aligarh. For these reasons when this Bill firs' 
came before us we had some doubt about amending the Act in such a way as to 
deprive the Vioe Chancellor and his successors of tlfe help of a penn anent 
official like the Pro-Vioe-Chanoellor. -

Having said t.hat, I wish to go on to say that we recognise that the University, 
which was somewhat evenly divided on this matter in 1984, is now overwhelm-
ingly in favour of the abolition of this post and there is some reason to believe-
and it has been indicated this afternoon on the floor of the House-that the 
existenoe of two posts of Vice-Chancellor and Pro-Vice-Chanoellor in what I 
might call a parallel, rather than s- suliordinate relation, one to the other, has 
led to disunion and perhaps even to some element of dead-lock. I wish to sa1. 
that we on this side certainly do not desire to perpetuate a situation in whiolt 
such things oan happen. In our opinion the Vice Chancellor of the. day mu" 
Ile master of his own house_ He must be supreme at the Vice Chancellor level. 

I have had some talks with my Honourable friends of the M:uslim League 
-Party who are also members of the Executive Council and Court of the Univer-
Rit.y and -r think we are all agreed that if the post of Pro-Vice-Chancellor, as at 
present -provided in the Aot, is abolished, there ill great need for some assistance 
to be given to the Vice Chanoellor, at all events, to the extent of having SOJU8 
whole-time member of the University, designated heforehand and for a specified 
period, who would automatically act for the Vioe ChanCf,Ilor when the latter is 
away from Aligarh. . Such a person might perhaps have other duties as well. 
though not such as, to bring him into conflict with the Vice Chancellor. That. 
however, is a matter for consideration and discussion. My talks with HonourabJ" 
Members have led me to believe that we shall have. very little diffioulty in 
arriving at a solution of this matter aeceptable both to ~ e n ent and 'to to 
university; and on that b9.8is and in the belief J;hlrt, not by itself but as part of 
such a soheme to give the Vice Chaneellor the help to whioh he is entitled, I 
feel that this is a Bill whieh (Jovemment should noti oppoRe, I may add that It 
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gives me personila.lly consid.erable e ~ e to be abl? on this day to do somc" 
thing for my Honourable friends OPPOSite, and espeClally for the Mover of this 
Bill. 
Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kmnaon Divisions: 

~ d  Hural): Sir, the Honourable Education Secretary, I was noticing, 
Was laying too much emphuilis 011 the academic qualification necessary for the 
Vie!:' Chancellor of t.he Aligarh Universitoy. I would like to know it there is any 
university in India where allY academic qualifieation is laid down for the Viee 
Chancellor. Is he not aware that there are certain universities where the Vil'.e 
,Chancellor!> have 110 academic qualifications whatsoever? Was it necessary for 
the Government to eonsider that a Pro-Vice Ohancellor should be appointed in 
those universities? Anyhow, because Aligarh has got a history behind it and in 
the past there ha"Ve been Muslims vi great eminence as Vice Chancellors who 
may, according to the Honourable Secreta.ry, not have had academic quali1ica-
tions-academic qualification according to him means that he must possess a 
degree of some British or Indian university :wd teaehing experience. It is not 
necessary for a man to be Vice Chancello.r that he must possess either the teach-
ing experience or the degree of some ni e it~  In Delhi we have a Vice Chan"· 
cellor today who was a judge, and had nothing to do with teaching as sueh for 
years and years. My HonoUJ"nble friE'nd, Hi!" C'owasjee Jehangir, says' yes'; in 
t~ t way we all have something to do with education; but he ha>; proved t,o be a 
-very successful Vice Chancellor .. In other places We have the same type of 
people and I do not think I have any apprehension wha.tsoever in my mind that 
the l\f uslim eomlllllllitv in the future would like to have an illiterate man as the 
Vice Chancellor of t ~ Aligarh University; a.nd therefore t.he court aft.er very 
Mreful considera.tion IUld let me tell this Honourable House that this point 
whioh has been raised by the Honourable Secretary was raised in the meet,ing 
of the court also, and these e en i n~ WE're expressed by certain member:l 
of the court when this matter came under ('ollsidel'lltion,-and the court practi-
oally unanimously decided that the existence of the Pro ViCe Chancellor either 
of a RtatUS and with the powers as provided in the Muslim University Act or M 
provided in the Benares Hindu University Act, was not needed at Aligarh. 

My Honourable friend has referred to certain talks that he had with some 
members of the :Muslim League Party who are members of the executive council. 
I happen to be olle of those who are memhers of the executive council of the 
Aligarh Muslim TJniversitv and he did ~  our attention to this fact that. as the 
Vice Chancellor of Aligarh has to go out of Aligll'l'h, specia.lly for the collection 
of funds for the university, because not being a Government university it hilS to 
depend on public support and public finance, therefore if m,ay be desirable t(. 
provide for !';ome perRon who might act for him in hill a.Mence. We recognised 
t.ll!:' iIIlPOl't'"lf·.f' of thi" 'lIlP;;tioll :IIHl \\,1' fli!l t,hink that it WOl110 \)<' dl"Rirnhlt' ~  

rurve some one who would not act as assistaut of the Vice Chancellor-I wal'it 
to make this perfectl,v plain-but who would automa.ticany act for the Vice 
Chancellor when he.is not in Alig-arh. We are dead opposed to again creating 
the office of an assistant Vice Chancellor or a deputy Vicl" Chlmcellor or Pro 
'Vice Chancellor in the University under some other name. We feel' that,the 
Vice Chancellor 01' auy one who accepts thE' office of Vice Chancellor· must tAke 
the fullest responsibility for t.he affairs of the universit.y, and therefore the court 
tl!d not approve of having Il' Pro Vice Chancellor of the stat\l,'S and pO"'ers that are 
glV(>lI to the one in thE' Bellares University; and therefore I want to lIlnke it 
perfectly plain that jf the Aligarh University authorities ~ee nd T think 
they would ~ee  toO t,he creation ~f Ruch fill ()flice. t·hat 'PPl'S'fln wOHM onl:,' pE'r-
form such dutIes 8J'I would be entrusted to him in the absence of the Vice Chm'i-
~  from Aligal'h. I waIft to mnke this quite plain to the Honourable SeCJ'etal'V 
~  Education so ~ ~t the Government ~' not be under any miRRpprehension 
WIth regard t,o thIS matter .  .  .  .  . . . 

. Kr. Srl.Pra.kasa (Alhrhabad and .Thansi Divisions: ~ n d n R,irah: 
You wrtnt· somp Rt.flt.nt01"X ~ n ti n  
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lfawabzada Muhammad Liaquat Ali Khan: 1\0, we WI!! ~ e t utes, t ~' ,  

statutes can provide tor that.-i'thought that it is necessarY,tO'-.'iJ-ellr up the ~ OS ~ 
tlOn because from what tht' Honourable ::secretary f'uld, It fi~ e eJ tilJt. ~d 
ee~ed to have in hIs mind Bome person wh{) would act U{)t only Ill. the absene.,; 
of the Vice ChancellOl' but who would be there generally to assist tbe VICe 
Chancellor. That is noithe intentror. :rud that i8 not the ldea; and t~ ef ~J 
want to make this positIOn perfectly clear. 1 t~in  it wc.uld. be ul:slcoLle ,~~, 
the university to provide lor some· person to e ~IdSf> authority III t?e ~ e  
the Vice ClJanceHor from Ahgarh, and not under lilly other e e t~ e  

Othel'wise we will be gomg back to the same ~t~~~ ~ i  the ~ of the 
university has rejecteJ ! tbought that 1 would .lus£ Illtervene t~ nJ~ e the 
position clear, so that the Government, if th.ey want ~  oppose this ~ i e  
llearing this, may do SQ. I Jo not want thew to "rem.am under any ~ ' 

hension with regard to this m(\\ter... 
DT. Sir Zia Uddin Ahma4 (United P~ in e  So)!tQem Divisions;, ~ 

madun Hu:ral): Sir, there iW.Ji(jinc kind oflnij)uooerst811qing. Nobo.<iy expecta 
that the Vice Chancellor must have heen a £eacher; and it is not ne e ~ 
twat even an educstiCJnist must have been a teaoher; but at the ~t ne ti~~ it 
is desirable, whether a person mayor may nQt have been a teacher, he should· 
Le able to uuderstand the .lJ.clldemic problems: that is ~  t~ t is ne e B ~ nd 

OHe thing mOl'e: when we il.l:!.'_now d€centralising the worl!: of tha.:,Vice ChanceHol' 
in the university by pre;J.tWg the;coileges at Aligarh, and· tpe' ~ i  is now 
being done by the :rrO-Sica ChaI}eellor and the Vice' Chan.QellQr, iljl. now being, 
dune by the deans of the llnjversity, the provosts in the ~  ~J d, also l>y the 
pr.incipals of the associated colleges, so that the work left for t~ Vice C ,~ e  

WI.]} be very small ;,.and ~t is I} fact that whe? he is absent £rQm ~ i J '  it will 
be necessary nha,t t ~ e  riwr:.t bt. somebody who should do the work for him whils 
ne is away. At the pr-csent moment the work of the Vice C ~e  is. more 
~ a coordinating .naiure, so that he is the .. coordinating agenoy. ~t een the 
d'J~e ent .pfJicers woo are eniiruilted with special duties .• aad >speei&l powers. 
'When we. appoint e i ~  officers like the Jillillcipals 'ol,J;he associated colleges 
tlnd dCq1!s, of the IDllverslty, thEtn _we ~ e relllly good aeademieian,; who have' 
t P. 1(, .. _.been k>acilers for. , id~t e time trod aU the academic experience 

_. comes from then!; ~nd so the real ehange we have mftde is that the 
work wbicit is now being doile by .. one person, the Pro-Vice Chancellor will now 
he d~nt ~ 7 or 8 personsf the (kans ~d, provost..-lUld. the principals of the' 
assoCIated;cQileges. t e~  the Important thinJg. With these words, I 
slIppor-t the-motion.,. .' ,..... . ' .. 
Several Honourable )[embers: The qut'lltion be' 1l'0\'V put. 
Mr.· President (t-'1e llGn\Xlrable Slr".&bdul' Rahim): ~ te ~e ti  is: 
"'That the question be now p,ut." 
'rh,) motiqnl was adapt'ed 

Mr. P eSid~i t (The Honoura!Jle Sir Od~  Rahkn): 'P ,~ ' ti i  is: 
'''fhat the BIll further to amend the Aligarh Muslim UI'liversity Act·; 1000 (Amendintnt 

of .,(r,(lOns 16, 20, etc.), be taken into consideratioB." ' 
The motion was adofti:etl.·.. , 
Clau .. ~  2. W ,(i.4"'ere ~dded t  t ~ .. ,:BilI. 

,., .. Krr· ll' A.Sathar H .. l!SSak Saii (West Coast and Ni i~ :-Mlihnmmadan)i 
Olr, m<>ve: .  .  . . 

:'That ~Pi, clause 6. of. the JlilI the followin/t be snbstituted-: 
~id~ ~ ,eJ  mtltt of ~ n 38', Act XL of 192b:-In sub-section (1) ot section 38 01' tM 

, (a) For thoa words "shall appoint persons to fill casual V3can ....... -th fIi'c 
f;hancellor and Pro-Vke-Chancellor" the words .. h II :t:--:. e 0 es of iV'ice. 
vacanc1 in the office of Vice-Chancellor" snaIl be ~it ~~  a  p rson to fill a ea.sua' 

e ~~ ~  O ~ ~ ft ~ d~~ ' where it occurs for the ~e nd tIme. the lVords "ThIJ 
l' ~i~ is , e~n  ~ ed iJ t e interest of hetter daafting.· 1fclRuse 6 were passed 
~  It'IS ~ ed, It ~  have left out the word 'a' .a!ld there would h  b  . 
.,ad readmg. e ef e~ ~ ~ ... ,,~, \., .  .  . , ,aye een 
Mr. Prellldent (The HOMurahlp 'S ' Od Ri ~  Th·· . '. • 
"'Phat fop clause 6 of the Bill the' following be B ~~  e questIon IS:: 
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l Mr. President.] 
'6. AlltClldmcnt 01 ~ i n 38, Act Xl, of 1£120 -In subsection (1) of section 38 of tha 

~ i  Act,-
(n) .\)01' the worus "shall appoint pf'I'SOn8 to fill casual vacancies ill' the offices of Vi(,e-

Chancellor and 1'1'0' Viee·Cnanc4IJ!or" tile words "shall n ' ' J~ a l'en;oll Lo till a casual 
vacallcy in ~ Je ti ',~ of Vic<"Chaul'eUoI'" shall lJe snllstitn't·u; 

(b) for the word "l'l'rsons",'where it oceUl'S iOl' the se(;Onu time, the woros "The person" 
shall Le sulistiLutC\l'." 

The Illotion \VUS odopteG. 
Clause 6, ITS alilellded, was added to the Rill. 
Clause 7 \Va:; added to thE: Bill. 
Clause 1 was wl,ierl to thc Bill. 
'fhe 'I'itle and 1 he Preamble were added t.) the Bill. 
Syed Gbulam 15hik Nairang: Sir. I mo'vc: 

"That the lIill, ;,,< amended, be passed," 
In moving this llIoti:Jn I shall jm:t say 11 few words. I must e e~  m" 

gt.<'lt.itude to Illy HOllourab1e and good e t~d friend Mr. Tyson who 111 t ~' 
matter of this Bill has been very helpful. In fact, on all occasions, he has 
been helpful to every member of this House. 

Nawabzada :Mubammad Liaquat Ali Khan: Except in the Delhi University 
.Bill. 

Syed Ghulam Bhik Nairang: Even when I had to crOR;; swords with him 
in the debates on the Delhi University Amendment Bill I found him good 
hearted and possessing the killdliel't feelings for those whose grievances I rp.-
e ent~d out I kriew all· along and I !'aid in the course of the speeches I made 

on that' Bill tha·t Mr. Tyson, could not be himsf'lf iLl thm;e debates. His hands 
wel'c forced and he was not 8 free agent. 

This Bill when it }J8sses illto law Will be a very important measure intend-
ed to reform the existing constitution of the Aligarh Muslim University, I 
think ell the members of the Court :mel Members of the Executive Council of 
th9 University will com-ider it as the parting gift. of our good heRrted friC'nd 
Mr. Tyson, as he is shortly :50illg to leave us, We shall vel'Y much i~  him 
in this House. hut we shall have the cOllsoiatioll that while goillg away he gave 
us something very precious fl!' a sounmir and keepsake. I must also very 
profusely thank the Honourable the Leader of the House for having gi"en us 
ill1 opportunity of moving for the consirleration and pas8ing of this Bill. Owing 
to some peculillT developments during the three non-cfficial day!', I hnd apparent 
-cause for despair that IIIV Bill i~ not going to be passed in the present session 
but the Leader of the House ver,\, kinellv came to mv reseue. I know that 
oCould not be done without the good offices of the Chair and therefore 1 ff ~  
mv thanks to the Chair anel to the entire House on behalf of the Court and thn 
Executive C n~i  of the Uni\'('l'sitv. With the,:e word;;, Sir, I move that the 
Bill ns mnended be pnRsed.· . 

.Mr. PreSident (The Honourable Sir Ahdur Hahim): The question is: 
"That the Bill, as amended. he passed," 
The motion W::IS fldopted. 

TIlE I~ I N DIVORCE BILL 
Sir F. E . .Tames (Madras: European): Sir, I mO'\'3 for leave to introduce a 

)Jill to amend the In,,- relating to tbe divorce of per;ons professing the Christian 
religion, ~ 

:Mr. PreSident (The Honollrnhle Sir Abdur Rnhim): The question is: 
"That ]pa\,p I'e granter! to intr()(llIcP a Dill t.o amend the ]awrelating to the divo1'C'e of 

persons professing the Christian religion," 
'I'hp. rnotion was ailoptecl. 
Sir F. E . .Tames: 8:r. I illtrocluf'e the Bill. 

TIfE DELHI ~fUR I  WAKFS (AMENDMENT) BILL 
(AMEXDMEXT OF f'EC1TIONS. 2. 7, ETC.) 

.Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammndan): Sir, >1 
beg b move for 1C'llve to introdue(' a Rill further to amend the Delhi Muslim 
Wakfs Act, H14B (Amendment of sections 2, 7, etc.) ". 
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EN ~EN  O},' SECTIONS 2, 7, ETC.) 
)(awn Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, 1 

beg to move for leave to introduce a Bill Iurt·her to amend the Delhi Muslim 
Wakfs Act, 1943 (Amendment of secti{Jns 2, 7, e.tc.) .. 

Mr. Pre.dent (1'he Honourable Sir Abdur Hahim): The quest1?n 1S:. 
"That leave b'il grantee to int d ~ a Bill funher to amend the DelhI MuslIm Wakfs 

Act, 1943 (Amendment o.f sections 2, 7, etc)" 
rfhe motion was adopted. 
Mawvi Muhammad Abdul Ghani: Sir, I introduce t.he Bill. 

THE ALIGAHH MUSLIM UNIVERSITY (AMENDMENT) BILL 
E~ E  OF' SECTION 5(3).) 

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Hural): Sir, I beg to move for leave to introduce a Bill further to amend 
the Aligarh Muslim University Act, 1920 (Amendment oj section 5(3». 

Mr. Pre.dent (The Honourable Su Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill further to amend the Aligarh Muslim 

University Act, 1920 (Amendment 0/ sut;lJn 5(3) ). 
The motion was adopted 
Dr. Sir Zia Uddin Ahmad: Sir, I introduce the Bill. 

THE CODE OF CIVIL PROCEDURE {AMENDMENT) BILL 
(AMENDMENT OF SECTION 54, ETC.) 

Mr. Lalchand Nav&1rai. (Sind: Non-Muhammadan Rural): Sir, I beg to move 
for leave to introduce a ;Bill further to amend the Code of Civil Procedure. ~ 
(Amendment of section 54, etc.). 

JIr. Prelident (The Honoul'able Sir Abdur Rahim): The question is: 
.' "That leav1e bol granted to introduce a Bill further to amend the Code of Civil Prace-
d ~ 1906 (Amendment 0/ section 54, etc.)" 

The motion was adopted. 
Mr. Lalchand Nava!rai: Sir. I introduce the Bill. 

'l'HE DELHI SIKH GURnWARAS AND RELIGIOUS ENDOWMENTS 
BILL 

Sardar .anial Singh (East Punjab: Sikh): Sir, I beg to move for' leave 
to introduce a Bill to provide for the better administration of the Sikh 
Gurdwaras in the Delhi Province and their properties wheresoever situate. 

Mr. PreSident (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill to provide for the better administration of 

the Sikh Gurdwaras in the Delhi Province and th'cir properties wheresoever situate." 
1'he mo;ion was adopted. 
Sardar Mangal Singh: Sir, I introduce the Bill. 

THE TECHNICAL PERSONNEL PROTECTION BILL 
PancUt Nilakantha Das (Orissa Diyision: Non-Muhammlldan): Sir, I beg to 

move for leave to introduce a. Bill to provide for the protection of technical 
personnel in industries. 

Mr. President (The Honourable SIr Abdur Rnhim): The ques'tion is: 
"That leave be granted to introduce a Bill to prJvide for the protection of technical 

personnel in industries." . 
The motion was adopted. . 
Pandit NUakAntha Das: Sir, I introduce the Bill. 

THE INDIAN PENAL CODE (AMENDMENT) BILL 
• (AMENDMENT OF SECTION ~  

. Qua ](uhammad Ahmad KUmi (Meerut Division: Muhammadlln Rural) : 
Sll, I beg t() move for leave to introduce a Bill further to amend the Indian 
Penal Code, 1860 (Amendment of RPction 302). • 



Kr. PreSident (The Honourable Sir Abdur Rahim): The question is:
"That leave be granted to introduce a Bill further to am�nd the Indian Penal Code, 

1860 (Amendment of section 302)." The motion was adopted. 
Qazi Muhammad Ahmad Kazmi : Sir. .I introduce the Bill. THE LAND ACQUISITION (AMENDMENT) BILL (A:ME..�D:MENT 01'' SECTION 3 AND INSERTION OF NEW SECTION 56.) Maulvi :Muhammad Abdul Ghani (Tirhut Divisioti: l\.fuhammadan): Sir, Ibeg to move for leave..-t-0 introduce a Bill further to amend- the Land Acquisi­tion Act, 1894 (Amendment of section 3 and inserti

<!!.1' 
of new section. 56). Kr. Prellident (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill further to amend the Land Acquisition Act, 
1894 (Amendment of section 3 and insertion of new section 56)." The motion was adopted. llaulvi Mubarnrnad. Abdul Gb.ani: Sir, I introduce the Bill .

• 

THE CODE oF·cmMINAL PROCEDURE (AMENDl\IENT) BILL(AMENDMENT OF SECTION 14.) Lala Sham Lal (Ambala Division: Non-Muhammadan) ; Sir, I beg to movefor leave to introduce a Bill further to amend the Code of Criminal Procedure,1898 (Amendment of Sflction 14). Kr. PreSi.dent (The llouourable Sir Abdur Rahim): The question is:
"That leave be granted to introduce a Bill further to amend the Code of Criminal 

Procedure, 1898 (Amendment of section 14)." The motion was adopted. Lala. Sham I.al: Sir. I intl'Oduce the Bill.
THE CODE OF CIVIL PROCEDURE ( AMENDMENT) BILL(AMF.NIJMENT OF SECTION .11)3.) Qazi Muhammad Ahmad Kazmi (Meerut DiVJ.sion: Muhammadan Rural): Sir, I beg to move for leave to introduce a Bill further to amend the Code ofCivil Procedure, 1908 (Amendment of section 103). Kr. President (The Honourable Sir Abdur Rah"m): The question is:

"Th;;.t leave be granted to introduce a Rill furth·cr to amend the Code of Civil Procedure, 
1908 (Amendment of section 103)." The motion was adopted. Q&si Muhammad Ahmad Kazmi: Sir, I intro�uce the -lijll.

. ' ..,,'---" THE DELHI RESTRICTION OF USES OF LAND (AMENDMENT) BILLQui Muhammad Ahmad Kazmi (Meerut Division: Muhammadan Rural): Sir, I beg to move for leave t-0 introduce a Rill to amend the Delhi Restrictionof Uses of Land Act, rn41. Kr. Preatdent (The Honourable Sir Abdur Rahim): The questi�n is:
"That leave be granted to introduce a Bill to amend the Delhi Restriction of Uses of 

Land Act, 1941." The motion was adopted. Qa.zi )(uh&rnrnad Ahmad Kazmi: Sir, I introduce the Bill.
MESSAGE FHOM THE COUNCIL OF STATE Secretary of the Assembly : Sir, a message has been received from theCouncil of State: 

''I am direct"ad to inform � ou that the Council of State at its meeting held on th& 
12th April, 1945, agreed without any amendment to the Bill further to amend the Indian 
Patents and Designs Act, l!Ul, which was pa11sed by the Legislative Assembly at. it.a 
meeti� held on thll 2nd April, 1945." . llr, President (The Honourable Sir Abdur Rah1m) : I now adjourn the--.,tswu:rlbly sine die. � 

; -�·
e
.

Asse�bl: ·then. adjou�ed aine die. 

� , . .  , '



CORRIGENDA 
In the Legislative Assembly Deba.tes, Budget Session, 1945-In ~  I-

I. No.1 dated the 8th February 1945, Page 18, in the statement in column 3, 
under the ~  , Year Ordered ' against item Imported-Broad Guage-General 
service for "1943" read" 1944": 

2. No.2, dated the 9th February 1945-
(i) Page 119, in the heading to question No. 67 for" BE " read " RE " ; 
(ii) Page 133, line 22 from bottom, after" this" 'insert " is " ; 
(iii) Page 136, line 23, for " sometimes" read " some time "; 

3. No.3, dated the 10th February 1945, Page 208, line 20, for " Rs.29, 995" 
read" Rs. 14,694" and line 30, for " Rs. 14,694 " read " Rs. 29,995 " :. 

4. No.5, dated the 14th February 1945-
(i) Page 317, in the statement-in the heading after "Communal" ituert 
, " Composition " and delete " Composition " in the next line : 
(ii) Page 349, line 8 from bottom, for" superstitution " read " superstition "; 
(iii) Page 355, line 13, for " pseudo-sanatism " read " pseudo-sanataoism "; 
(iv) Page 361, line 30, for " Diabilities " read " Disabilities "; 
(v) Page 367, line 13, for "anulama a:Qd partiloma" read "anuloma. and 

pratiloma "; 
(vi) Page 368, line 9, for" religous " read " religious" ; 
(vii) Page 378, line 10 from bottom, after" man " insert" and" ; 

5. No.6, dated the 15th February 1945-
(i) Page 397, in the statement against" Total" for" 382 " read" 238 " ; 
(ii) Page 398, for" t 280* and 281* " read " t 280* and 281* " ; 

6. No.7, dated the 19th February 1945-
(i) Page 436, in heading to question No. 353 for" C. S. " read " 1. C. S. " ; 
(ii) Page 457, in the statement in column" Loan ", for " 15,00,0009" read 

" 15,00,000 " ; in column " Grant " for " 8,0000 " read " 80,000 " ; 
and for " 55 52 44 " read " 55 52 445 " . 

(iii) Page 458, line 6' f ~  bottom, for'" &ew ~  " read " Red Gram " 
(iv) Page 467, line 9 from bottom, for " uptil " read " until" ; . 
(v) Page 511, line 27 from bottom, for" in " read " if"; . 

7. No.8, dated the 20th February 1945-
(i) Page 524, in the statement in column" Total ", for " (+) 4,51,69,2180 " 

read " (+) 4 51 69 218 " . 
(ii) Page 554, line 7, jor'" the " ~ " we " 

8. No.9, dated the 21st February 1945-
(i) Page 594, line 11, for " limite" read " limited " ; line 12, for " lac " read 

" lack" ; and at the end of the last line add " a.go ! "; 
(ii) Page 642, line 21, for " speed" read " spend" ; 

-(iii) Page 644, line 21, for "fused" read "used"; 
(iv) Page 647, line 1, for " onforming " read " conforming" ; 

9. No. 10, dated the 22nd February 1945, Page 6Q9, line 17..for " come" read 
oomes" ; 

10. No. 11, dated the 23rd February 1945-
~~ Page 728, line 23, for " factor" read " factory" ; 

($I) Page 731, line 8,for" Cessrs. "read" Messrs. " ; 
In Volume IJ-
11. No.2, dated the 1st March 1945-

(!! Page 882, line 25, for A sca.pe " read " escape" ; • 
(n) Page 888, line 7 from bottom, for " sanitorium" read " sa.natorinm It • 

(iii) Page 900, line 11 from bottom, for " en block" read" 1m bloc" • ' 
(ill) Page 926, line 13, after " I " iMerl " do " ; , 
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12. No.4, dated the 5t March 1945-

(i) Page 1014, for the existing footnote read" tThese questions have been poet. 
poned to be answered on the 21st March 1945" ; 

(ii) Page 1032, line 24 from bottom, for" sulm " read " zulm " ; 
(iii) Page 1053, line 4, for " The Member" N;JUl " The Honourable Member "; 

13. No.6, dated the 7th March 1945-.,.-
(i) Page 1084, in. the heading to Question No. 777 for "Officers" rea4 

" Offices " ; 
{ii) Page 1095, in the footnote for " 796 " read " 795 " ; 
{iii} Page 1119, delete line 20 ; 
(itl) Page 1125, line 16, put a dagger at the beginning ; 
(tI) Page 1128, line 4, for" on " read " no "; 
(vi) Page 1130, transpose line 10 from bottom to make it line 47 from to; 
(vii) Page 1133, line 11, for" It is fair" read" Is it fair" ; 
(viii) Page 1134, line 13 from bottom, for" Tare bismilla katil tamasha " 

read " Tere bismil ke katil lea tamasha "; 
(ix) Page 1139, line 19 from bottom, for " improvement" read " improverish-

ment" . 
(x) Page 1144,'line 15 f ~ bottom, for" if" read " is " ; 

14. No.7, dated the 8th March 1945-
(i) Page 1191, in heading to Question No. 843 for" BEE" read " GBEE" J 
(ii) Page 1199, line 18 from bottom, for" carious" read " curious" ; 
(iii) Page 1211, line 7, for " alter" read " later" ; 
(iv) Page 1215, line 15, after" between" add " us " ; 

15. No.8, dated the 9th March 1945-
(i) Page 1257, line 23 from bottom,for" is " read " in " ; 
(ii) Page 1268, line 8, for " bear" read " hear" ; 

16. No.9, dated the 10th March 1945, Page 1315, add at the end of the page 
'" to go there. And when there is no Government-as in my province of U. P.-
one does not know where to go, and if any complaint is made in the public " ; 

17. No. 10, dated the 12th March, 1945, Page 1359, insert" Railway Waiting 
Room Bearers at Ambala Cantonment, etc. " as the heading of unstarred question 
No. SO ; 

18. No. II, dated the 13th March 1945-
(i) Page 1406, add at the end of the page" private forests" ; 
(ii) Page 1427, transpose line 34 from bottom to make it line 24 from top; 
(iii) Page 1438, line 2 from bottom, for" Prof. &ana. " read " Prof. Ranga. "; 

In Volume ill-
19. No.1, dated the 14th March 1945-

til Page 1488, line 1, for" Mamalnayan " read" Kamalnayan " ; 
'ii) Page 1491, in the heading to Question No. 993 for" an" read " Ban" 

and for" The Choice Turks " read " The Choice of the Turks "; 
.(iii) Page 1496, in the heading to Short Notice Question for " Requisition" 

read " Requisitioning " ; 
(itl) Page 1518, line 17, for" an " read " and" ; 

20. No.3, dated the 16th March 1945--
(i) Page 1614, delete third line of Part (e) of the Answer to Question No. 1072' 
(ii) Page 1626, line 29 from bottom, for " land-lease" read " lend.lease" ' 

(iii) Page 1628, line 14, after" will " insert" find " ; 
(itl) Page 1639, line 30, for" intriging " read " intriguing" ; 

21. No.4, dated the 19th March 1945--
(i) Page 1656, in second line of Part (e) of the AnSwer to Question No. 1078; 

for " taken "read " take" ; 
(ii) Page 1686, line 11, for " have" read " leave" ; 
(iii) Page 1687, line 8, for " respectice " read " respective" ; 
(iv) Page 1691, line 29, for " these" occurring second time read" there" ; 
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22. No.5, dated the 20th March 1945-

(i) Page 1756, in the heading to Question No. 1171 for" Operations ", read 
" Operators ,( ; 

(ii) Page 1764, line 4, for " for" read " from" ; 
(iii) Page 1767, delete line 24; 
(iv) Page 1776, line 18, delete " an " ; 

23. No.6, dated the 21st March 1945-
(i) Page 1824, in· the heading to Question No. 1223 before" cloth i~e t 

" Muslin ". 
(ii) Page 1862, line' 28, after" only" insert" in " ; 

24. No.7, dated the 22nd March 1945-
(i) Page 1924, line 5, delete the comma after" This " and for " 1943 " read 

" 1945 " . 
(ii) Page 1926, line 2, for " Chatveld " read " Chatfield" ; 

25. No.8, dated the 23rd March 1945-
(i) Page 1960, line 2 and line 16, for " 6th March" read" 7th March" ; 

and line 20 from bottom, for " United " read " Unified" ; 
(ii) Page 1964, line 16 from bottom,for" noted grant" read" a voted grant "; 
(iii) Page 1979, lines 3 and 4, for" resented" read " presented" ; 

26. No.9, dated the 26th March 1945-
(i) Page 2010, line 11, for" contacted" read " contracted" ; and line 29, 

for " Rs. 10" read " Rs. 40 " ; 
(ii) Page 2022, line 7 from bottom, for " S. Chandra" read" Miss S. Chandra"; 

27. No. 10, dated the 27th March 1945-
(i) Page 2085, under" List of Panels Constituted" transpose right and left 

columns ; 
(ii) Page 2116, line 17,for" got" read" go"; 

28. No. 11, dated the 28th March 1945-
(i) Page 2180, line 13 from bottom,Jor the semi-colons sub8titute the comIll&S ; 

and line 6 from bottom, for" contract" read " contact H; 
(ii) Page 2181, line 10, for" joined" read "joint" ; line 22, for "for" 

read" from "; line 21 from bottom, for" were" read " where" ; and 
line 13 from bottom, for" GrOS8 " read" Oros8 " ; 

29. No. 12, dated the 29th March 1945, Page 2246, line 12,Jor Mr. "W. Tyson" 
read Mr. " G. W. Tyson" ; 

In Volume IV-
30. No.1, dated the 2nd April 1945, Page 2292, line 23 from bottom, for " ranks " 
" banks" ; 
31. No.2, dated the 3rd April 1945-

(t) Page 2364, in the heading to Question No. 1558 for " Malakand " read 
" Malakwal " ; 

(ii) Page 2367, in the heading to Question No. 1562for " Rali " read " Rail "j 
(iii) Page 2394, line 1, delete "in"; 
(iv) Page 2395, line 4 from bottom, for" nine " read " mine " ; 
(v) Page 2409, line 11, for " change" read " charge" ; 

32. No.3, dated the 4th April 1945-
(i) Page 2443, in line 1 0\ Part (a) of Answer to Qu.estiQn No. 1615 fqte" in-

creased " read " incurred " ; . 
(ii) Page 2489, line 7, for " execusive " read" exeoutive " ; and line 12 and 

line 14, for" b61d " read " bald" ; 
33. N o. 4, dated the 5th April 1945,Page 2540, line 2 from bottom, for" ofjec-

tions " read " objections" ; 



4 
34. No.6, dated the 9th April 1945-

(i) Page 2669, line 21 from bottom, for " 8,000 " read " 3,000 " ; 
(ii) Page 2674, line 16 from bottom, for" out" occurring for the first tim.,. 

read " our " . 
(iii) Page 2679, !i.n'e 15 from bottom, for "Mr. Honourable friend" read 

" My Honourable friend" ; 
35. No.7, dated the 10th April 1945-
(i) Page 2735, transpose lines 8 and 9 ; 
(ii) Page 2737, line 15 from bottom, for " matter" read " matters" ; and 

line 14 from bottom, after " appreciate " insert " his " ; 
36. No.8, dated the 11th April 1945-

(i) 'Page 2751, line 25, for " indints " read "indents" and for" bulged " 
read " bulked " . 

(U) Page 2760, line 27, for " Eharegat" read "Kharegat" ; line 28, for 
" creation" read " creation" ; and line 31, for" will " read " will " ; 

(iii) Page 2770, line 20 from bottom, for " legislative" read" Legislature" ;. 
(iv) Page 2713, line 30, for" what" read " wants ", and transpose this line-

80 amended and line 29 ; and line 38, insert " other " between " 80nd .. 
and " officers " ; 

37. No.9, dated the 12th April 1945, Page 2842, delete lines 1 to 5 from bottom 
relating to the Delhi Muslim Wills (Amendment) Bill . 

• 

• 

GIPD-MI20 LAD-IS.I·46-660 
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